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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1152 OF 2024

IN THE MATTER OF:
SUDHIR KUMAR JHA .. APPLICANT

VERSUS

CENTRAL POLLUTION CONTROL
BOARD&ORS, - = e RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT, U.P.
POLLUTION CONTROL BOARD.

|, D.K. Gupta, S/o. Shri Vibhuti Prasad Gupta, aged about 59
years, Regional Officer, U.P. Pollution Control Board, Gorakhpur,

U.P. do hereby solemnly affirm and declare as under:

1. That | in the capacity abovenoted am conversant with the
facts and record of the present case, hence competent to
swear this affidavit.

2 That the abovenoted matter came up for hearing on
03.01.2025 when this Hon'ble Tribunal pleased to pass the
following order:

“2 The Uttar Pradesh Pollution Control Board
(UPPCB) has filed the reply enclosing therewith the

show cause notice dated 31.12.2024 issued to

Respondent No. 2 for violation of the norms. A

perusal thereof reveals that though the initial

g':uj"'- umax
NOTAR
GORAKHPUR
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inspection was done on 29.02.2024, the UPPCB took
more than 10 months to ascertain the correct position
and initiate the action by issuing the show cause
notice. Learned Counsel for UPPCB submits that the
process in pursuance to the show cause notice will
be completed, and final order will be passed within
45 days. Hence, we require UPPCB to file a further
report at least one week before the next date of
hearing disclosing the outcome of the show cause
notice.

3. UPPCB along with its reply dated 01.01.2025, has
enclosed the test reports from a private laboratory.
No reason could be disclosed by Counsel for the
UPPCB to get the sample testing done from a private
lab when the UPPCB has its own facility. Hence,
along with the fresh report, the sample analysis
report from the lab of the UPPCB will also be
submitted. On perusal of page 130 to 133, we find
that UPPCB had also carried out ambient air quality
monitoring and stack monitoring. UPPCB should
disclose the variations in the analytical reports
observed between privately tested samples and the
samples tested by UPPCB in its own regional
laboratory, if any. In the further report, the UPPCB
will also disclose the status of compliance of the
environmental clearance and consent conditions by

Respondent No. 2."

3. That consent to establish has been granted to M/s. Ankur
Udyog Ltd. vide letter dated 26.10.2018.

7@Dnvupug”
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4. That the unit has applied for environmental clearance and
Ministry of Environment, Forest and Climate Change,
Government of India, New Delhi on 18.09.2019 issued

Environmental Clearance which was amended on
01.12.2020.

5. That U.P. Pollution Control Board has granted consent to
operate on 22.06.2022 which is valid up to 31.12.2026.

6. That the inspection of the unit has been conducted by the
Officers of the Board on 08.04.2025 and 15.04.2025
wherein it has been found that most of the deficiencies
pointed out in show cause notice dated 31.12.2024 has
been removed and the industry has taken reformative
steps. The ambient air monitoring of the unit has also been
conducted and it is found that though the value of PM10
was beyond the norms but when reformatory work will be
complete it may come down. True copy of inspection report
dated 16.04.2025 is being enclosed enclosed herewith and

marked as Annexure-1.

. That the said report was sent to the head quarter of the
Board on 16.04.2025 recommending to dispose the show

cause notice conditionally.

. That in view of the recommendations made by Regional
Office, Gorakhpur U.P. Pollution Control Board vide letter
dated 17.04.2025 has disposed the notice subject to the
industry submitting a bank guarantee of Rs. 10,00,000/- to

ensure that the work will be completed in the prescribed

"NoTamy !

GORAKHPI Iy



189

time. True copy of the said order is being enclosed
herewith and marked as Annexure-2.

The above facts are being placed for kind consideration of this

Hon'ble Tribunal. E
AAAA,

—
————

DEPONENT
VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contents

of above affidavit are true to my knowledge derived from official

record. No part of the same is false and nothing has been
concealed therefrom.

VERIFIED ON THIS THE 21 DAY OF APRIL, 2025 AT
GORAKHPUR.

DEPONENT
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F. No. J-11011/416/2017-1A.TI(T)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003
E-mail: dirind-moefeci@gov.in
Tel: 011-24695368
Dated: 18.09. 2019

Ta,

M/s Ankur Udyog Limited (Steel Division)

Plot No. AL-2, Sector 23, GIDA Industrial Area,
Village Sahbazganj&Domharmafi, Tehsil Sahjanwa
[istrict Gorakhpur, Uttar Pradesh

Subject: Establishment of Integrated Steel Plamt {DRI Kilns (3,30,000 TPA), Induction
Furnace with Concast (MS Billets/Hot metal for hot charging) along with 1 x 35 T
Ladle Refining Furnace (LRF) & 1 x 3 Strand Billet Caster (3.56,400 TPA), Rolling
Mill (3.56,400 TPA), Power Generation 50 MW [24 MW through Waste Heat
Recovery Boiler (WHRB) and 26 MW through Fluidized Bed Combustion (FBC)
Boiler} by M/s Ankur Udyog Ltd (Steel Division) located at Plot No. AL-2, Sector
23, GIDA Industrial Area, Village Sahbazganj & Domharmafi, Tehsil Sahjanwa.
District Gorakhpur, Uttar Pradesh - Environmental Clearance regarding.

Sir,

This is reference to your online application vide proposal No.
IA/UP/IND/T5680/2018 dated 19.01,2019 along with Form — 2 and copies of EIA/EMP
report seeking environmental clearance under the provisions of the EIA Notification,
2006 for the project mentioned above, The proposed project activity is listed at Sl No.
3(a) Metallurgical Industries (Ferrous and Non-ferrous) under Category “A” EIA
Notification, 2006 and the proposal is appraised at Central level,

2. The proposal of M/s. Ankur Udyog Limited (Steel Division) to set up Mini Integrated

Steel plant at Plot No. AL-2, Sector 23, GIDA Industrial Area, Sahbazganj and

Domharmati Villages. Sahjanwa Tehsil, Gorakhpur District, Uttar Pradesh was initially
received in the Ministry on 02.07.2018 for obtaining Terms of Reference (ToR) as per
EIA Notification, 2006. The project was appraised in 34" EAC (Industry-1) meeting
held during 6-7" August 2018 for prescribing ToRs for undertaking detailed EIA study
for obtaining Environmental Clearance. Accordingly, the Ministry of Environment,
Forest and Climate Change had prescribed ToR to the project vide Lr. No. IA-]
11011/146/2017-1A.11(1) dated 20.08. 2018

3 The proposed Mini Integrated Steel Plant envisages the following manufacturing units
and products:




T
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[§.No. Units ~ Product ' Plant | Production
i e - | Configuration | Capacity
DRIKilns  |Spongelron 2x500TPD | 3,30,000 TPA |
Steel Melt Shop; "MS Billets/ Hot | 1,080 TPD | 3,56,400 TPA. |

2
¢

Induction Furnace (1,080 | metal for hot _
| TPD), Ladle Refining | charging | \

w|

Ln

|
Furnace (1 x 35T) & ; ‘
Biller Caster | ‘ |
(1 x 3 Strand) | | | |
Rolling Mill "MS Re-Bars (TMT) | 1,080 TPD | 3,56,400 TPA
|7 l&Suuctural Steel | | |
 Power  WHRB | Electricity | 2x507TPH | 24 MW
| Generation | CFBC Electricity Mx110TPH | 26 MW
e y J¢ | i

The total land earmarked for the proposed project will be 79 acres (32 Ha.) which is in
Gorakhpur Industrial Developmient Autherity (GIDA). No forest land involved. 1t has
peen reported that no natural water body / streain exists in the plant area. A drain is
passing adjacent to the Project Boundary in NE direction. No modification/ diversion in
{he existing natural drainage pattern at any stage has been proposed.

The topography of the area is flat and reporied to lies between 26.7539.22° 1o 26.762708%
North latitude and 83.202008° to 83.207189° East longitude in Survey of India Topo
sheet no. 63 N/1 at an elevation of 80 m AMSL. The ground water table reported to
fanges between 1.47 to 4.49 mbgl below the land surface during the post-monsoon season
and 4.38 to 7.66 mbgl below the land surface during the pre-monsoon season.

There are no notified National Park/ Wild life sanctuary / Biosphere reserve / Tiger
Reserve/ migratory routes for Birds within 10 Km. radius of the plant. There are no
Sehedule- | fauna exists in the study area.

Process details are provided in the EIA report and list of raw materials for the proposed
project are given as below:

[ 8.No. | Raw Material Quantity Source Maode of
s | (TPA) Transport
For DRI Kilns (Sponge Iron) - 3,30,000 TPA
1 Iron Ore 2,37.600 Odisha, NMDC | By Rail
2 Iron Ore Pellets 2.97.000 Odisha By Rail
3 Coal | Indian Coal 4.29.000 Jharkhand By Rail
Imported 2,97,000 Indonesia / Through sea route
Coal South Africa / & Rail
Ausiralia
< Dolomite 16,500 Local Area By road
(through covered
{ | | tnir:ka)
For Steel Melting Shop (MS Billets) — 3,56,400 TPA
| Sponge Iron 3.30.000 Own generation | -— =)
12 MS Scrap / Pig Iron | 1,00,000 Local Area By road
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S.No. | Raw Material Quantity ‘Source Mode of f
(TPA) Transport
(through covered
trucks)
3 Ferro alloys 5,300 Local Area By road
(through covered
: trucks)
For Rolling Mill (TMT bars & Structural Steel) — 92,400 TPA (1 x 280 TPD)
(through Re-Hearing Furnace)
1 | MS Billets 66.000 Own generation | ----
34,000 & By Rail / Road
Chhattisgarh, Wes (through covered
Bengal, Local trucks)
Area
2 Furnace oil 4.620 Local Market By road
(OR) 18.500 Jharkhand (through covered
Pulverized Coal trucks) By Rail

For Rolling Mill (MS Re-Bars & Structural Steel) — 2,64,000 TPA
{thrnugh hot charging) 1 x 800 TPD

Hot metal 2.90.400 Own generation | Internal online
charging through
CCM
For CFBC Boiler - Power Generation 26 MW
1 Dolochar 99.000 Own generation | ===
2 Coal | Indian Coal 140,400 Jharkhand, UP, | By rail
MP
Imported 90,000 Indonesia / Through sea route
Coal South Africa/ | &Rail
[ Australia
3 Rice Husk 40,000 Local Market By road
(through covered
trucks)

10.

The targeted production capacity of the plant is Sponge Iron of 0.33 million TPA, TMT
bars / Structural Steels of 0.35 million TPA & Power Generation of 50 MW. Imported
Coal would be supplied by M/s. Kan Minerals, Visakhapatnam. Imported Coal
transportation will be done by rail from Vizag port to the site. Iron Ore and Iron Ore fines
will be transported from Odisha by rail directly at the site. Railway siding at the site is
envisaged in the proposal.

Water requirement for the proposed project will be 1800 KLD, which will be sourced
from Ground Water. No Objection Certificate for abstraction of ground water was
accorded to the project by Central Ground Water Authority (CGWA) vide Letter No.
CGWA/OC/IND/ORIG/2019/4878 dated 26.02.2019 which is valid upto 25.02.2021.

Total power required for the proposed plant operations will be 50 MW which will be
sourced from the captive power plant of 50 MW, Required power for construction and for



back up load of ~ 10 MW will be procured from state grid, i.e., Purvanchal Vidyut Vitran
Nigam Limited (PuV'VNL).

Baseline Environmental Studies were conducted during winter season i.e., from 1™ March
fo 31 May 2018. Ambient air quality monitoring has been carried out at eight locations
and the data submitted indicated: PMgys (25.2 to 48.9 ug/m?®), PMyp (4.5 to 82.7 pg/m’),
S05 (7.4 to 14.8 pg/m?), NOx (8.1 10 24.8 pg/m’) & CO (394 to 1350 ug/m’). The results
of the modeling study indicates that the maximum increment of GLC due to the operation
of proposed units & Vehicular emissions will be 3.1 pg/m’ with respect to  PMyo, 14.5
pg:’m" with respect to SOy, 14 pg)’nﬂ with respect to NOx & 2.3 ugfnf with respect to
CO.

Ground water quality has been monitored at eight locations in the study area are
analysed. The data submitted indicated pH: 7.2 to 8.1, Total Hardness: 211 to 283 mg/l,
Chlorides: 158 to 206 mg/l, Fluoride: 0.75 to 1.1 mg/l. Heavy metals are within the
limits. Surface water samples were analyzed from four (4) locations in the study area and
analysed. The data submitted indicated pH: 7.3 to 7.8 and DO: 3.2 10 4.2 mg/l.

Noise levels are in the range of 44.40 dBA to 65.45 dBA during 1" March to 31% May
2018,

The project is situated in Gorakhpur Industrial Development Area (GIDA). No R&R is
involved.

The generated Solid wastes from the project will be stored in storage yard above the
ground level and Fly ash will be stored in Silo.

S.No. | Waste Quantity (TPA) | Proposed method of disposal
11 Ash from DRI 59400 Shall be given to Cement Plants &
Brick manufacturers.
[ Dolochar 99,000 Shall be used in CFBC Boiler as fuel.
3 Kiln Accretion 2.970 Shall be used in road construction &
Slag given to brick manufacturers.
4 Wet scrapper 15.180 Shall be used in road construction &
sludge given to brick manufacturer.
5 SMS Slag 35,640 Slag from SMS shall be crushed and
iron will be recovered & then

remaining non -magnetic inert
material shall be used as sub base
material in road construction.

6 End Cuttings 10.692 Shall be reused in the SMS
from Rolling Mill
7 Mill scales from | 7,128 Mill scales shall be given to nearby
Rolling Mill Ferro alloys manufacturing units /
casting units.
8 Ash from Power | 1,00,305 Ash generated shall be given 1o
Plant (with Indian Cement Plants / Brick Manufacturers.

Coal + dolochar)
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|9 Ash from Power | 66,381 Ash generated shall be given to

' Plant Cement Plants / Brick Manufacturers,
{(with imported
Coal + dolochar)

An area of 10,9 ha will be developed as green belt as per CPCB guidelines, out of total
plant area of 32 ha, which is about 33% of the total land area proposed for the project.

The capital cost of the project is Rs.330 Crores and the proposed cost for Environmental
Management Plan (EMP) is Rs. 28 Crores. The proposed annual recurring cost towards
the environmental protection measures is Rs, 185 Lakhs /annum.

The employment generation is 500 people during operation of the proposed project and
1000 people during construction of the proposed units.

The project was accorded in-principle approval for private railway siding at Sahjanwa
station in Lucknow division vide letter No. T/555/216/AULSD/SWA dated 11.03.2019 by
NE Railways, Gorakhpur.

Public Hearing of the project was held on 09.10.2018 at project site under the
Chairmanship of District Magistrate, Gorakhpur for production of 0.33 MTPA of Sponge
Iron, 0.35 MTPA of MS Billets, 0.35 MTPA of MS Re-Bars (TMT) / Structural Steels &
Power Generation of 50 MW. The issues raised during public hearing were related to
crop damage, control of Air pollution, Water Pollution, Plantation. Employment, CER
etc. Based on the issues raised in the public hearing and need based assessment
conducted in the study area, an amount of Rs.5.45 Crores was earmarked for Corporate
Environment Responsibility (CER) based on public hearing issues in accordance with the
Ministry’s Office Memorandum vide F.No. 22-65/2017-1A.I1] dated 1* May 2018,

Further, an action plan for recharging rainwater within and outside the plant premises
comprising a budget provision of Rs.91.25 lakhs was submitted based on the study
conducted in addition to implementation expenditure of CER and EMP. It was proposed
to construct harvesting structures in the plant premises and through ponds nearby for
recharging 165,000 KL, i.e., 500 KLD and 467, 262 KL, i.e., 1416 KLD respectively.

It is reported that Writ petitions were filed before the Hon’ble High Court of Allahabad
(Writ C no. 111022011 & 4513/2011) against land allotment by GIDA to Ankur Udyog
Limited. The Hon'ble High Court of Allahabad afier hearing the matter was pleased to
dismiss the Writ petitions, vide its order dated 02.07.2018. Subsequently Special Leave
Petitions were filed before the Hon’ble Supreme Court of India (SLP (C) No. 27615/2018
& 30927/2018). The Hon'ble Supreme Court of India after hearing the matter was
pleased to dismiss the petitions, vide its order dated 16.01.2019. Consequent to the order
of Hon'ble Supreme Court of India, there is no litigation is pending against the project /
land on which the project is proposed as on date.

Name of the consultant: M/s. Pioneer Envito Laboratories & Consultants Pvt. Ltd,

Hyderabad [S.No. 117, List of QCI Accredited Consultant Organizations Rev. 73,
February 08, 2019].

ol
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The proposal was considered in the Re-constituted EAC (Industry-I) meetings held
during 20-22™ February 2019, 27-29" March 2019 and 29.31% May 2019. After detailed
deliberations, the committee recommended the proposal with the following specific and
sector specific general conditions at para 25 below,

The Ministry considered the above recommendation of EAC (Industry-I) and here by
decide to accord Environmental Clearanee to M/s Ankur Udyog Ltd for Establishment of
Integrated Steel Plant [DRI Kilns (3.30.000 TPA), Induction Furnace with Concast (MS
Billets/Hot metal for hot charging) along with 1 x 35 T Ladle Refining Furnace (LRF) &
| x 3 Sirand Billet Caster (3,56,400 TPA), Rolling Mill (3.56,400 TPA), Power
Generation 50 MW (24 MW through Waste Heat Recovery Boiler (WHRB) and 26 MW
through Fluidized Bed Combustion (FBC) Boiler] at Plot No. AL-2, Sector 23, GIDA
Industrial Area, Village Sahbazganj & Domharmafi, Tehsil Sahjanwa, Distriet
Gorakhpur, Uttar Pradesh with the following specific and sector specific general
conditions.

SPECIFIC CONDITIONS:

Railway siding shall be completed in a time frame of five years or before commissioning
of the project at full capacity, whichever is carlier.

Project Proponent shall adopt 100 9% hot charging and the coal gasifier shall not be
installed.

Air cooled condenser shall be used in the power plant.

Rain water harvesting and recharge shall be more than the water consumption. In case,
adequate area within the premises is not available, the PP may go for rain water
harvesting/recharging outside the factory premises.

Monitoring of rain water harvesting/recharging shall be done as per the monitoring
schedule submitted to the Ministry vide letter dated 29.5.2019.

Bi-flue stack of 114 m height shall be provided. common for both the DRI kilns.
GENERAL CONDITIONS:

1. Statutory compliance:

ii.

iii.

The projeet proponent shall obtain Consent 10 Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control
of Pollution) Act, 1974 from the concemed State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority. in case of drawl of ground water / from the competent authority
concemed in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time
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Il. Air quality monitoring and preservation

i

iil.

iv.

Vi.

Vi,

viil.

£x.

X,

L

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment {(Protection) Rules 1986 vide G.S.R 277 (E) dated 31" March
2012(Integrated iron & Steel); G.S.R 414 (E) dated 30™ May 2008 (Sponge Iron) as
amended from time to time; S.0. 3305 (E) dated 7" December 2015 (Thermal Power
Plants)as amended from time to time and connected to SPCB and CPCB online servers
and calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through Jabs recognized under Environment (Protection) Act, 1986.

The project proponent shall install system to carryout Continuous Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released (e.g.
PMg and PM; 5 in reference to PM emission, and SO; and NOx in reference to SO- and
NOx emissions) within and outside the plant area at least at four locations (one within
and three outside the plant area at an angle of 120 ¢ach), covering upwind and downwind
directions.

The cameras shall be installed at suitable locations for 24X7 recording of battery
emissions on the both sides of coke oven batteries and videos shall be preserved for at
least one-month recordings.

Sampling facility at process stacks and at quenching towers shall be provided as per
CPCB guidelines for manual monitoring of emissions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and manual
monitoring of air quality /fugitive emissions to Regional Office of MoEF&CC, Zonal
office of CPCB and Regional Office of SPCB along with six-monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

Secondary emission control system shall be provided at SMS Converters.

Pollution control system in the steel plant shall be provided as per the CREP Guidelines
of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Reeycle and reuse iron ore fines, coal and such other fines collected in the pollution

control devices and vacuum cleaning devices in the process after briquetting/
agglomeration.
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The project proponent use leak proof trucks/dumpers carrying coal and other raw
materials and cover them with tarpaulin.

Facilities for spillage collection shall be provided for coal (Chain conveyors, land based
industrial vacuum cleaning facility).

Land-based APC system shall be installed to control eoke pushing emissions.

In case concentrated ammonia liquor is incinerated. adopt high temperature incineration
to destroy Dioxins and Furans. Suitable NOx control facility shall be provided to meet
the prescribed standards.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per ACGIH document for all
tunnels, motor houses, Oil Cellars.

The project proponent shall install Dry Gas Cleaning Plant with bag filter for SMS
converter.

1. Water quality monitoring and preservation

il

iil.

iv,

vi.

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277
(E) dated 31" March 2012 (Integrated iron & Steel); G.S.R 414 (E) dated 30" May 2008
(Sponge Iron) as amended from time to time; S.0. 3305 (E) dated 7" December 2015
(Thermal Power Plants) as amended from time to time and connected to SPCB and CPCB
online servers and calibrate these system from time to time according to equipment
supplier specification through labs recognised under Environment (Protection) Act, 1986
or, NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a year
(pre and post monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognized under Environment (Protection} Act, 1986
and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground water
quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of
SPCB along with six-monthly monitoring report.

The project proponent shall provide the ETP for coke oven and by-product to meet the
standards preseribed in G.S.R 277 (E) dated 31* March 2012 (Integrated iron & Steel);
G.S.R 414 (E) dated 30™ May 2008 (Sponge Iron) as amended from time to time; S.0.
3305 (E) dated 7" December 2015 (Thermal Power Plants) as amended from time to time
as amended from time to time;

Adhere to “Zero Liquid Discharge’

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet
the prescribed standards.
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Wi,

Garland drains and collection pits shall be provided for each stock pile to arrest the run-
off in the event of heavy rains and to check the water pollution due to surface run off.

Tyre washing facilities shall be provided at the entrance of the plant gates’

CO, injection shall be provided in GCP of SMS to reduce pH in circulating water to
ensure optimal recycling of treated water for converter gas cleaning.

The project proponent shall practice rainwater harvesting to maximum possible extent.
Treated water from ETP of COBP shall not be used for coke quenching.
Water meters shall be provided at the inlet to all unit processes in the steel plants,

The project proponent shall make efforts to minimize water consumption in the steel
plant complex by segregation of used water, practicing cascade use and by recycling
treated water.

1V. Noise monitoring and prevention

i

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a par of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

V. Energy Conservation measures

i.

ii.

iii.

v,

Vi

ii.

Vil

i.

Wi i,

Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide
covers for open top ladles.

Use hot charging of slabs and billets/blooms as far as possible.

Waste heat recovery systems shall be provided in all units where the flue gas or process
gas exceeds 300°C.

Explore feasibility to install WHRS at Waste Gases from all reheating furnaces and if
feasible shall be installed.

Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same regularly;

Provide LED lights in their offices and residential areas.

Ensure installation of regenerative type burners on all reheating furnaces.

VI. Waste management

Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling
to SMS,

Used refractories shall be recycled as far as possible.

SMS slag after metal recovery in waste recycling facility shall be conditioned and used
for road making. railway track ballast and other applications. The project proponent shall
install a waste recycling facility to recover metallic waste.
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The project proponent shall establish linkage for 100% reuse of rejects from Waste
Reeyeling Plant.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement
and brick manufacturers for further utilization and Memorandum of Understanding in this
regard shall be submitted to the Ministry’s Regional Office.

il Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.
Oil collection trays shall be provided under coils on saddles in cold rolled coil storage
area.

The waste oil, grease and other hazardous waste like acidic sludge from pickling,
galvanizing, chrome plating mills etc. shall be disposed of as per the Hazardous & Other
waste (Management & Transboundary Movement) Rules, 2016.

Kitchen waste shall be composted or converted to biogas for further use.

VII. Green Belt

Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the
entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration including
plantation.

VIII. Public hearing and Human health issues

,@,’ iii.

v,

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented,

The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche ete. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility

i.

The project proponent shall comply with the provisions contained in this Ministry*s OM
vide FNo. 22-65/2017-IA.1 dated 1 May 2018, as applicable, regarding Corporate
Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard npefating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
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conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reporied to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Iron and Steel plants shall be implemented.

X. Miscellaneous

ii.

il

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this shall
also be displayed in the project proponent’s website permanently..

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Governmient who in turn has to display the same for 30 days from the date
of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

The project proponent shall monitor the eriteria pollutants level namely; PM g, SOz, NOx
{(ambient levels as well as stack emissions) or eritical sectoral parameters, indicated for
the projects and display the same &t a convenient location for disclosure to the public and
put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
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Environment (Protection) Rules. 1986, as amended subseguently and put on the website
of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC),

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986,

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary, The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer () of the
Regional Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter,

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within

a period of 30 days as preseribed under Section 16 of the National Green Tribunal Act,
2010.

This issues with the approval of Competent Authority.

(A.K. Agrawal
Director

Copy to:-

L.

The Secretary. Department of Environment, Government of Uttar Pradesh,
Secretariat Lucknow, Uttar Pradesh.
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The Additional Principal Chief Conservator of Forests(C), Ministry of Environment,
Forest and Climate Change, Regional Office (CZ), Kendriya Bhawan. 5th Floor, Sector
“H”, Aliganj, Lucknow — 226020.

The Member Secretary. Central Ground Water Authority, 18/11, Jamnagar House,
Man Singh Road, New Delhi-110011,

The Chairman. Uttar Pradesh State Pollution Control Board, PICUP Bhawan, 3rd Floor,
B-Block, Vibhuti Khand, Gomti Nagar Lucknow — 226 010.

The District Collector, Gorakhpur District, Uttar Pradesh State.
Guard File/Record File/Monitoring File.
MoEF&CC Website.

(AK. Agrawal)
Director
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F. No. J-1 HO11/416/201 7-1A.11(D)
Government of [ndia
Ministry of Environment. Farest and Clinate Change
{Impact Assessment Dj visian)
Indira Paryavaran Bhawan
Jor Bagh Road, Aligan;,
New: Delthi= 110003
E-mail: dirind-moefec@gov.in
Tel: 01 1-24695368
Dated: 01,12, 2020
To
Mis Ankur Udyog Ltd (Steel Division)
Plot No. AL=2, Sector 23, GIDA Indusrial Arpa
Village Sahbazgani & Domharmafi, Tehsil Sahjanwa,
District Gorakhpur, Uttar Pradesh.

Subject: Esablishinent of lnte rated. Steel Plant DRI Kilns (330.000 TPAY Induction
Furnace with Concast (MS Billets/Hot mewl for har charging) along with | x 35 T
Ladle Refining Fumace (LRF) & | x 3 Strand Billet Caster (3:56.400 TPA),
Rolling Mill {3,56.400 TPA), Power Generation 50 MW [24 MW through Waste
Heat Recovery Boiler (WHRB) and 26 MW through Fluidized Bed Combustion
(FBC) Boiler} by M/s Ankur Udyog Ltd (Steel Division) located at Plot No.
AL-2, Sector 23, GIDA Industrial Area. Village Sghbazganj & Dombarmafi,
Tehsil Sahjanwa, District Gorakhpur, Uttar Pradesh- Amendment in
Environment Clearance -regarding,

Sir.

This has reference 1o your online application vide propesal  no.
IA/UP/IND/ 159657/2020 dated 22/06/2020 along with Form 4-and other documents
for seeking amendment in Environment Clearance (EC) for the project mentioned
abaye. The propesed project activity is listed ar S! No. Jta} Metallurgical Industries
(Ferrous and Non-ferrous) urder Category “A™ EIA Notification. 2006 and the
proposal is appraised at Central [evel,

2. Mis Ankur Udyog Lid was accarded EC for the project Integrated Stee| Plant {DRI
Kilns (3,30.000 TPA). Induciian Eurnace with Concast (MS Biliets/Hot metal for hot
charging) along with | X35 T Ladle Refining Furnace (LRF) & 1 x 3 Strand Rillet
Caster (3,356,400 TPA), Rolling Mill (3,56.400 TPA). Pawer Generation 50 MW [24
MW through Waste Heat Recovery Boiler (WHRE) and 26 MW through Fludized
Bed Combustion (FBC) Boiler] vide letter File Na: 2110 416201 7-1A {1 ‘dated
| 87092019,

Details submitted by the project proponent

3. The amendments were sought n the existing EC far | Including the Rainwater
harvesting cost in the CER budget and there by amendment of CER budget allocation
23 160 % hot charging of billets The details are as given the table befow.,

Amenlarent' in EC yward so 3 AfRr Usdvag Lt for Iitegrared Seeel Plam (DRI &ilny (3.30:000 TFPA),
Prclicaion Farmade yih Caeeeits (LS Billere: 1ot i for I elsavgTag) ofoag with | v 350 Laete Regining
Frrnace (LRTY & L % 3 Stk B Crastar {36200 TR Rotling Wi Y358 000 TR Hover Cleneruriv
o1 gl W gzt Mgy Recuvery Batfer. (1 HRE) et JE MW hwangl Fliidizad Bed
Cambiesiion (FHCE Siites L

Pidere | ot 4



" Point No. 1
As per EC As per EC Order vide | Request
| dated 18" September |
2019 '

ET
ii’aragmph no.

E ¥ |
.lr ur‘r_her, T Achion plan | We would like to bring to vour kind
for recharging rainwater

| natice that the Budget provision of

: 21 of the EC mtlr:i} ﬂﬂlfr‘Q’I.EISI_'I?IEP plant |Rs. 91.25 Lakhs for recharging
Erfj Sl wrr.llp_nsmg ?.g rain water is a part of the CER
R“ g{'ﬂ 25 p?;;;!ﬂn ‘_0 Budget submitted as per the advice
stfl;'mi.t;c 4 e ds 2 \I'ﬁ: | of EAC during presentation. |
study  conducted in | Please refer to Page no. 35 & Point
{ addition to | o 7.1.30 of the MoM of 7 rnt:cting
! implementation | of the Re-constituted EAC (Industry-
I expenditure of CER and | 1} held during 29-31" May, 2019
EMer stating.  “Revised CER after
o considering the Cost for artificial
recharging ie. Rs. 91.25 Lakhs"
1 'whicl-has been indicated in the table
a5 below.
Point no. 2 , -
| Page no. 6, | "Project Proponent | 3 7 e
!S[Jﬂtiﬁi‘ shall adepr 100 %HTE:E l :_? Lljgl Eh:d.r?m‘cﬁ Sulinieg t? IPE
. Condition no. Ii | charging and the t:ual' S e F‘Eﬂ Sidee
- gharging [-appraisal we'have proposed 1 x 800

| of the EC

k¥

[easher shall not beloren Rl M 1o prodice

installed” 2,64,000 TPA of MS He-Bars

(TMT) & Structural Steel with Hot

charging (75% of total Billets) &1 x

280 TPD Rolling mill to produce
| 92,400 TPA of MS Re-Bars (TMT)
| & Structural Steel using re-heating
| furnace {25% of total billets),

This issue of re-heating furnace was
| discussed &t length before the
| How’ble EAC. Please refer to the

MOM of the 4™ Meeting of the Re-
| constituted EAC (Industry -1) page

ng. L6, parggraph 24{vit)

recommendation of the committes
| PMConfirmation regarding use of
| EOQ vnly in reheating furnace”
| As advised by the Ministny/EAC we
have dropped the coal gasifier
proposal in the reheating fumace and

Amendiwent i EC grased to- M3 Ak Udvog Led for Imigrared Steel Plain (DRI Kitns (330600 T4,
Unafmeeian Furmace wivh Concast (M5 Rittets Hor et for dwt chargingl olong itk Fx 35 T Ladle Refining
Furnate (LRE) & e 350 and BiRe Casier (3,56 400 TP Roliteg Ml (338,400 TP4), Power Generation
30 ME (23 MV through Wamie Hear ecovery Soiler (THRB and 26 M thrangh  Flutdized fed

Combustion (FEC) Baileir!

Page 2 al4




Lw 1]

['the same has been confirmed 1o the |
| Ministry/EAC in our reply submitted |
w ADS dated 27" February, 2019 |
wherein we have undertaken that

i . “We do hereby conflirm that we will |
use_Furnace Qil_(FO) /Pulverised |

|

|
| ' coal in relieating furnace.”

‘ | 100% Hot Charging is technically
' not  possible.  This  mdtter  was
E | discussed in  detail before the
i | Hon'ble EAC. Accurdingly our
submission for use Furnace Qil (FO)
/Pulverised caal in reheating furnace |
| was found satisfactory and we were |

! advised not install coal gasifier.

{ Even m the General Conditions no.
| V under Epergy Conseryation :
measures condition No. (i) Of the

: EC accorded to us: it hus been

mentioned that Use hot charging of
| slabs and billets/blooms as far as

possible.

|-Henee it is requested that this
| eondition be cofrected as below-

i | “Use Hot Charging of slabs and
| Bitlets / blooms as far as possible |
| and the coal gaisficr shall not be [

| installed™,

Observations of the committee

The: propesal was considered in the 27" mesting of Reconstitute Expert Appraisal
Committee (Industry-1) held during 30" July-1* Augusz, 2020

Duririg the discussions. the commitnee opined that Rain Water Harvesting is a
repulatory requirement and it caninot be considered under CER activitizs as il was not
drawn from Public hearing issues or 1A studies during the preparation ol E[A report.
Hot charging of billets upto 90% is possible and LDO ecan be allowed for reheating
furnate in case of emergenty,

Recommendations of the Committee:

In wiew of foregoing, ‘afier detailed deliberations. the commines recommended 10

amend the EC for 90% billets for hot charging and use of LDO for reheating furnace
during emergency for remaining billets, i.e., for 10% of production.

Amendment Tn O graved to Ms ke Udvog Did fov Infégvaied Sreid Plans (DRI Kilks (3, 30000 TH.
[reluerign Firngee Wirk Congast (S Silfenctior meral for o chreing along with | v 35 T Lodie Refimig
Furngee (LI &0 2 3 Sehand 8illet Coser (336400 TPA) Rolling A (33600 TRA). Fover Generanian
OO0 L2400 through Waste Hear Recovery Hailer (WIS and 26 MWWt Fluidiced Bed
Cermibroetion TERC) Bailer)

Plege 3 ot 4
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Diecision of MoEF&CC
8. The Ministry considered the recommendation of EAC and here by decided 1o accond
amendnment to the EC dated FBA092019 only for 90% billets for hat charging and pse
of DO for reheating furnace during emergency for remining billets, Le.. for F0% of
production,
9. All other terms and conditions in the EC dated  18/09/2019 shall remain unchanged.
This issues with the approval of Competent Authority.

(ALK, A.gr:l HI}
Director
Copy to:-
I} Secretary, Department of Environment, Government of Unar Pradeh. Sacretariat

Littar Pradesh. Sachivalava, Bapu Bhawan. Adjacent to Vidhan Sabha, Lucknow —
226001,

2) Deputy Director General of Forests (C), Ministry of Environment. Forest and
Climate Change. Regional Office (CZ), Kendriya Bhawan. 5" Floor, Sector “H,
Aligan, Lucknow - 226020

3} Member Seeretary. Uttar Pradesh Slate Pollution Conrol Board. PICUP Bhawan,
3 Floar, B-Block, Vibhuti Kkand. Gomti Nagar Lucknow = 226 010,

+) Chairman, Central Pollution Control Board. Parivesh Bhawan, CBD-<cum-Office
Complex, East Arjun Nagar, Delhi-110032

3} Member Se.urutar}u Central Ground  Water Authority, I8/ Jamnagar House.
Man Singh Road, New Delhi-11001]

6) District Collector, District Gorakhpur, Government of Uttar Pradeh

7} Guard File / Record file / Monitoring file. —

8) MOEF&CC Website, _/_,-i&lr” ]

[t 1

I
----—'_'_-_-_.I

(AK. Agrawal)
Direcrar

Amendmint in LC grewvd e M3 Atk dyoe L for (iiegrared Sweel Plani (R Kty (3500000 TEY
Inedicrivie Firrnmec with Comeost (15 dillers Hot weral i ot el along it |y 35T L Rifining
Furrcive (ERE &1 v 3 Neread Bilfet Castor (3,36 2010 Fa Rolltne V15 56 400 TP Power Clenvration
= R T sl s Mo Recaver Bollic (HFERD i FEA R thirangh Fluidized. Hed
Condaistion (80 ffoter!
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; "E"F‘"‘ UTTAR PRADESH POLLUTION CONTROL BOARD

Validity Period :04/09/2018 To 03/09/2023

Ref No. - )
32390/UPPCB/Gorakh pur(UPPCBRO)/CTE/GORAKH PUR/2018

Ta ,

Dated:- 26/10/2018

Shri Ankur Jalan
M/s ANKUR UDYOG LIMITED

Plot No AL - 02, Sector - 23, GIDA, NH - 28, Sahjanwa, Gorakhpur GORAKHPUR,273209
GORAKHPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your application form no 2988757 dated - 04/09/2018 .After examining the
application with respect to pollution angle, Consent to Establish is granted subject to the compliance of
following conditions

1 Consent to Establish is being issued for following specifie details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Raw Material Unit Name

Name of Raw Material Raw Material Quantity

__Iron Ore - 237600.0 TPA

Metric Tonnes/Year

Iron Ore Pellet - 297000.0
TPA

Metric Tonnes/Year

Imported Coal - 297000.0
TPA

R

Metric Tonnes/Year

Dolomite - 16500.0 TPA

Metric Tonnes/Year

Indian Coal - 429000.0 TPA

Metric Tonnes/Year

Sponge Iron - 330000.0 TPA

Metric Tonnes/Year

MS Scrap / Pig Iron - Metric Tonnes/Year
100000.0 TPA
Ferro Alloy - 5300 TPA Metric Tonnes/Year
MS Billets - 34000.0 TPA Metric Tonnes/Year
MS billets - 66000 TPA (Own Metric Tonnes/Year
generation)
Dolochar - 99000 TPA Metric Tonnes/Year
Indian Coal - 140400 TPA Metric Tonnes/Year
Imported Coal - 90.000 TPA Metric Tonnes/Year
Rice Husk - 40000.0 TPA Metric Tonnes/Year

C- Product with capacity :
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Product Detail il
Name of Product Product Quantity
Sponge Iron - 330000.0 TRA 31000
MS Billet - 356400.0 TPA 33480
MS Re Bars & Stru_ltr:}t;ﬁaf Steel - 356400.0 33480
L Power (WHRB - 24 MW & CFEBC - 26 MW) 0

D- By-Product if any with capacity

| By Product Detail j
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
0 || Metric Tonnes/Day 0 0
E: Water Requirement (in KLD) and its Source :
f Source of Water Details
Source Type Name of Source Quantity (KL/D)
Ground Water (within Tube Well 1800.0
premises) | =]
F. Quantity of effluent (In KLD):
o Effluent Details
Source Consumption Quantity (KL/D)
Domestic 25.0
Boiler 865.0
Industrial 910.0
G- Fuel used in the equipment/machinery Name and Quantity (per day) :
| Fuel Consumption Details _:|
Fuel Consumption(tpd/kid) Use
Furnace oil 13.6 Used as fuel in Reheating
furnace
Others 300 Used as fuel in boiler
Coal 1546 Used as fuel in boiler, DR|
Kiln , Induction Furnace and
Boiler ]

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion ar modification in the plant shal] be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,

Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board,

r

Treatment Plant/Sewerage Treatment Plant /Air Pollution contro] System shall be submitted by the
industry till 03/09/2023 to the Board.

4. Industry will not star its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

8. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board,

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act, 1981 may be initiated against the industry With
information,in case of non compliance of above conditions.

7 Bank details.

out any prior
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Bank Fee Details

Bank Name Branch Name | Draft No./Money
Receipt No

Date Rupees

Specific Conditions:

1. This consent to establish is valid only for production of Sponge Iron 1000 Ton/Day, Induction
Furnace 90 Ton/Day, Rolling Mill (M.S. Bars 800 ton/day, Structural Steel 280 ton/day & Power
Plant 50 Megawatt. _

2. This CTE is valid only after issuing the Environment clearance from MOEF & C.C. Government
of India.

3. Unit must have to achieve the Consent to operate before expansion of production.

4, The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.

5. The industry shall be install the proper capacity of ETP according project report.

6. The industry shall be instal] the proper capacity of industry.

7. No effluent should be discharge out side of the factory premises.

8. NOC from CGWA must be obtain before the start of the production.

9. Separate Energy Meter must be installed on ETP & STP.

10. The industry shall be install electro static precipitator for Control of Air Pollution.

1 1. The fly ash should be scientifically disposed off so no complaint could not achieve,

12. The industry shall be submit Ash Management Plan within one month.

13. The industry shall be submit Air Pollution Control System from unloading of raw material,

14. The industry shall be install water curtaining around the unloading site of raw material.

13. the industry shall be covered of raw material yard.

16. The industry is directed to install roof top rain water harvesting for recharging of rain water,

17. On-line effluent quality monitoring system should always link the server of CPCB and UPPCR
12, On-line emission continues monitoring system should be instal] on Air Pollution Control system,
L8. The boiler in the industry must use bio coal or bio briquette up to 20% as per availability.

19. The industry is directed to comply the order of CPCB and Ministry of Environment, Forest &
Climate Change, Government of India regarding Textile Industries.
20 The industry is directed to comply the provisions of Hazardous and other Waste (Management &
Trans boundary Movement)Rules, 2016.

21, The industry is directed to comply the provisions of municipal solid waste management rules,
2016,

22, Project proponent shall submit a bank guarantee of Rs. 10.00 lacs within 15 days of issuance of
the certificate, comprising above condition no 1 to 21 for ensuring the compliance of conditions.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions til] 26/11/2018 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked,

PRAMOD KUMAR ol o By iAo
AGARWAL Ciltes 209611 u::azm O

Dated:- 26/10/2018

Copy To -

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action,

PRAMOD KUMAR ity soncaty miksson
AGARWAL Dt m?ur_w 163540 sa53r
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: infoi@uppcb.com Website: www,uppeb.com

Category : RED
Ref. No : 25321/UPPCB/Gorakhpur(UPPCBRO)YHWM/GORAKHPUR/2024

Tg,

M/s ANKUR UDYOG LIMITED STEEL DIVISION
AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, Gorakhpur 273209 allotted by the
Gorakhpur Industrial Development Authority (GIDA),GORAKHPUR, 273209

Tehsil :Bansgaon
District :GORAKHPUR

Application Id : 26832512

Dated :13/08/2024

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

o s

Number of authorization and date of issue 25321 and 13/08/2024 .
Reference of application (No. and date) 26832512 and 04/07/2024 |

Mr NIKHIL JALAN of M/s ANKUR UDYOG LIMITED STEEL DIVISION is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at .

D¢tails of Authorisation

Category of Hazardous
Waste as per the Schedules
LIT and I1I of these rules

I

Authorised mode of disposal |

or recycling or utilization or
co-processing, efe.

Quantity(ton/annum)

Cat-5.1-(Used/Spent Oil)

Through TSDF

5.0 KL/Annum

of Waste Water Arising out of
Cleaning/Disposal of
Barrels/Containers)

2 Cat-33.1 (Chemical Containing | Through TSDF 2.0 TPA
Residue from Decontamination
and Disposal)) |
| Cat-33.2 (Sludge from Treatment | Through TSDF LOMTA

4

The authorization shall be valid for a period of 03/07/2029 from the date of issue of this letter

The authorization is subject o the following general
any conditions that need to be imposed over and abo

A General Conditions of Authorization -

l.

2,

The authorised person shall comply with the provisions of the
1986, and the rules made there under

The authorisation or its renewal shall b

authorised by the State Pollution Board .

and specific conditions (plcase specify
ve general conditions, if any)

Environment (Protection Act,

¢ produced for inspection at the request of an officer
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3 The person autherized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

3. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

I1.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12. An application for the rencwal of an authorisation shall be made as laid down under these
Rules .

13, Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Amnual retumn shall be filed by June 30th for the period ensuring 3 1st March of the year .
15, The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

1. This Authorization is only valid till the industry is complying and has the valid CTO under Air
{Prevention and Control of Pollution) Act 1981 as amended and Water {Prevention and Control of

Pollution) Act 1974 as amended otherwise this Authorization will automatically become Null and
Void.

2. The authorization shall be valid upto dated 03.07.2029, if not suspended or cancelled earlier.

3. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage arca should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

4. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
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S, Ttis brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (¢) No. 657 of | 9935, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to Operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.

6. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board's inspecting officials.

7. In case of oceurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. 1t is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and
Other Wastes (Managerment and Tran boundary Movement) Rules, 2016.

1. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, incl uding waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.,

12. It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.

L3. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed,

4. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

15. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

16. The occupier, transporter and operator ol a facility shall be liable for damages caused to the
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environment resulting due to improper handling and disposal of hazardous waste listed in schedule

1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules,

I7. Details of raw material (which i1s Hazardous waste) and product along with quantity shall be sent
within a menth.

18. The unit shall ensure to reutilized the H.W. in process and shall not store for more than 90 days
n accordance with under rule 8§ of HOWM Rules, 2016,

19, Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.

20. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF/Incinerator.

21. This authorization/Registration is valid till the indusiry is having valid consent as per the
provisions of Air (Prevention and Control of Pollution) Act 1981 -and Water (Prevention and
Control of Pollution) Act, 1974,

22. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.

23. The authorized actual user of hazardous and other wastes shall maintain records of hazardous

and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization,

24. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days.

25. The industry shall submit the colored photo graph of display board within 15 days.

26. The Industry shall ensure the time bound compliance of Guidelines on Implementation of E-

Waste (Management) Rules, 2016 formulated by CPCB and is available in the CPCB web site and
will submit the monthly progress report to the SPCB and CPCB.

27. Concealing factual data or submission of false/fabricated data and failure to comply with any of

the conditions mentioned above may result in withdrawal of this authorization and attract action
under the provisions of Law.

Digitally signed

Raj en d I by Rajendra
Singh

d Slngh Date: 2024.09.11

10:46:19 +05'30'
( Authorized Signatory )
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UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Gorakhpur for information and
necessary action . Ra I e N d r Digitally signed
J by Rajendra Singh

«CEO/EE, J/(Drel@024,09,.11
d Slng 10:46:33 +05'30"
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T
L Uttar Pradesh Pollution Control Board
r‘w‘? Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Fhone0523-2720828,2720831, Fax 522270764, Emngil: mivEuppeb.com, Wlisiie: www.uppch. com

ISSSTMUPPCBEGurakhpur{UPFCBRG)fCTUfhﬂtMGUHAKHPURIZﬂE2 Date: 22/06/2022
Ta,

M/s
ANKUR UDYOG LIMITED
Plot No AL - 02, Sector - 23, GIDA, , Sahjanwa, Distt - Gorakhpur s GORAKHPUR,273209

Consent & authorization) ( Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Ajr (Prevention & Control of Pollution) Act, 1981

| Consent No-16750886 Date-22/06/2022 |

CCA is hereby granted to ANKUR UDYOG LIMITED located at Plot No AL - 02, Sector - 23, GIDA, ,
Sahjanwa, Distt - Gorakhpur  GORAKHPUR.273209. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA ANKUR UDYOG LIMITED granted for the period from 13/06/2022 to 31/12/2026 and valid
for manufacturing of following produets with Capital Investment/Net Assets Values 50048.00 Lakhs

S IPrmjur.:t 1I,:luzmtitj,: Unit

No

l MS Billets 300300 Metric Tonnes/Year

2 Sponge Iron 212500 Metric Tonnes/Year

3 MS Re Bar and 291300 Metric Tonnes/Year
Structural Steel

4 Captive Power Plant |16 Megawatt

* (16 MW- WHRB)

3 |Captive Power Plant |14 Megawatt

(14 MW- CFBC) o

2. Specific Conditions under Water Act :-

(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant ] Quantity(KLD) Treatment facility and
o discharge point
Domestic 15 KLD STP
Industrial Recyeling of Cooling ETP
Water | RY
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(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the preti.ses
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S5.No. Parameter Standard

(iv) Sewage Treatment and Disposal ;- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

E No. Parameters Standards

1 pH As prescribed by Hon'ble NGT
order dated 30.04.2019 in OA.
No. 1069/2018

2 BOD (mg/L) As prescribed by Hon'ble NGT
order dated 30.04.2019 in O.A.

No. 1069/2018
3 TSS (mg/L) As prescribed by Hon'ble NGT

order dated 30.04.2019 in O.A.
No. 1069/2018

4 Fecal Coliform As prescribed by Hon'ble NGT
(MPN/100ml) order dated 30.04.2019 in O.A.
No. 1069/2018
5 Remarks 15 KLD Treated Sewage

3. Conditions under Air Act :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details
5 No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 625TPD 1 Particulate | As per E(P)A
DRI kilns Matter Rules, 1986
with 69TPH
WHRB
(Electro
Static
Precipitator
s (ESP) -1
nos.)




03nos x 2 Particulate | As per E(P)A

30T Matter Rules, 1986
e capacit

(900TPD)
Induction
Furnaces
with CCM
(Fume
Extraction
system with
bag filters
02 Nos.) for
Primary
Fume
Extraction

3 03nos x 3 Particulate | As per E(P)A
30T Matter Rules, 1986
capacit
(QDDTF‘Igh
Induction
Furnaces
with CCM
(Fume
Extraction
system with
bag filters
02 Nos.) for
Secondary
Fume
Extraction

4 55 TPH 4 Particulate | As per E(P)A

CFBC Matter Rules, 1986
Boiler with

Electro

Static
Precipitator
iz =3

Emmission Qualitv Standards
S No. Stack no Parameters Standards

1 1 Particulate Matter |As per Eg;)A Rules,

- 1986
2 2 Particulate Matter |As per E(P)A Rules,

1986
3 3 Particulate Matter |As per EEP}A Rules,

1986
4 4 Particulate Matter |As per E(P)A Rules,
L 1986 o

In case of stoppage of functioning of air pollution control
immediately and this Board has to be intimated
dispatched immediately

if) Neise from the D.G. Set and other source(s) should be controlled by providing an
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

equipment, production has to be stopped
by fax/phone/email with a report in this regard to be

acoustic enclosure as is
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(111) The unit will not use any type of restricted fuel.

Standards for Industrial |Commercial| Residential Silence
Moise level in Area Area Area Zone
db(A) Leq

Day | Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

T3 70 65 55 55 45 50 40 |
6. Compulsory documents to be submitted by the Industry/Unit ;-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(11) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area,

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid

Acts and Rules,

10). In compliance to the G.O dated 1011/81-7-2021-09 {Wnit)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://swyw.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent shall be revoked by the Board.

I 1. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtaitied from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

Chief Environmental Officer, Cirele-6

RAM KUMAR
Capy 5 SINGH

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.

Chief Environmental Officer, Circle-6

RAM KLMAR SINGH e

Annexure

Specific Conditions

|. This consent is valid for production of MS Billets (3,00,300 TPA), Sponge Iron (2.12,500 TPA), MS Re

Bar and Structural Steel (2,91.300 TPA) and Captive Power Plant (16 MW- WHRB & 14 MW- CFBC)
maximum,.

2. The all conditions mentioned in the environmental clearance issued vide letter no- J1101 1/416/2017-1A 11

(I) dated 18.09.2019, dated 01.12.2020 by MOEF & CC and Consent to Establish vide UPPCB letter dated
26.10.2018 shall prevail.
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IS consent is issued only for discharge of domestic effluent. The industry is not allowed to discharge any
1« ustrial effluent.
L=

4. Industry shall submit Environment Statement 1o this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 3 1st March on or before 30th September every year.

5. Implementation report of Compliance of consent conditions must be submitted within one month.

6. The consumption of electricity, nutrient and chemicals in operation of STP must record on logbook
regularly.

7. The industry is directed to reuse the maximum treated domestic effluent,

8. The industry is directed to continuously operate all units of S.T.P. regularly.

9. The cooling water shall recycle in closed circuit, It should not discharge in any condition.
10. The industry shall construct pucca 1o rest storm water drain inside the factory premises.

'L Industry shall submit analysis report of treated domestic effluent after interval of every three months
dully analysed by Board or N.AB.L. accredited laboratory.

12, The industry shall ensure in the provision of charter for Integrated Steel Plant made by CPCB.

13. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable,

14, This consent is being issued under consideration the order passed by Hon’ble NGT in OA no. | 16/2014
Meera Shukla V/s Municipal Corporation Gorakhpur and others.

I 5. The unit shall c:c-mply with the provisions of Hazardous & Other Waste (Management & Trang boundary
Movement) Rules, 2016,

I6. The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website,

17. The conditions mentioned in the consent must be complied by the industry and submit the compliance
report to UPPCB within the stipulated time period.

L8, Air Pollution Contro] System (i.e. bag filters, electro static precipitators) must be operated regularly and
logbook of energy consumed for the same shall be maintained.
19, The unit shall comply with the provisions of Solid and other Waste Management Rules, 2016,

20. The industry shall ensure the regular water sprinkling for control of dust emission generated from storage
of raw material and loading of product and unloading of raw materia].
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21. Industry shall ensure the regular water sprinkling in industry premises and near the railway siding.

-

22. The industry shall install proper capacity of ash dyke for disposal of Ash generated from power plant and
sponge iron plant.

23. The industry shall ensure safe disposal of slag generated from induction furnace plant in future.

24. The industry shall ensure the storage of fly ash, boiler bottom ash and slag in covered shed for disposal.
So the fugitive emission be minimum. For disposal of solid waste industry shall use covered trucks.

25. The industry shall store raw material in covered shed.
26, The industry shall construct pucca to rest storm water drain inside the factory premises.

27. Ash generated by the industry should be disposed off in a scientific manner in such a way that it shall not
adversely affect the soil and nearby area.

28. The industry shall install 24x7 continuous emission monitoring system at process stacks to monitor stack
emission with respect to standards prescribed in Environmental (Protection) Rules, 1986 vide GSR 277 (E)
dated 31st March 2012 (Integrated iron & Steel), GSR 414 (E) dated 30th May 2008 (Sponge Iron) as
amended from time to time and connected to SPCB and CPCB online servers and calibrates these system
from time to time accordance to equipment supplier specification through labs recognized under
Environmental (Protection) Rules, 1986 or NABL accordance laboratories.

29. The industry shall install system to carryout Continuous Air Quality monitoring for common/criterion
parameters revenant to the main pollutants released (e.g.PM10 and PM2.5 in reference to PM emission, and
SO2 and NOX in reference to SO2 and NOx emission) within and outside the plant area at least at four

locations (one within and three outsides) the plant area at an angle of 1200 each), covering upwind and
downwind directions.

| 30. Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for
manual monitoring of emissions.

31. Pollution control system in the steel plant shall be provided as per the CREP Guidelines of CPCB.

32. Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop
floors, and roofs regularly.

33, Recyele and reuse ore fines, coal and such other fines collected in the pollution control devices and
vacuum cleaning devices in the process after briquetting/agglomeration,

34. The industry shall install Dry Gas Cleaning Plant with bag filter for SMS converter.
33. The ETP for coke and by-product shall meet the standards prescribed in GSR 277 (E) dated 31st March
2012 (Integrated iron & Steel), GSR 414 (E) dated 30th May 2008 (Sponge Iron) as amended from time to

time; SO 3305 (E) dated 07.12.2015 (Thermal Power Plants) as amended from time to time.

36. CO2 injection shall be provided in GCP of SMS to reduce pH in circulating water to ensure optimal
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37, The industry shall make efforts to minimize water consumption in the steel plant complex by segregation
of used water, practicing cascade use and by recycling treated water.

38. Waste recycling plant shall be installed to recover scrap, metallic and flux recycling to SMS.

39, Used refractories shall be recycled as far as possible.

40. SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making,
railway track ballast and other applications.

41. The industry shall establish linkage for 100 % reuse of rejects from waste recycling plant.
42. 100 % utilization of fly ash shall be ensured.
43. il collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.

44. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF& CC, Central Pollution Control Board, U.P
Pollution Control Board and directions issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India. Shall be complied with,

43. Concealing factual data or submission of false/fabricated data and failure to comply with any of the

conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law,

46. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.

General Conditions:-

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point, The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

4. The applicant shall maintain good house keeping, All valves/pipes/sewer/drains etc. must be leak-proof

3. The industry shall provide uninterrupted entry to the STPS/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

6. The industry shall provide Inspection Book at the time of inspection to the Board's officials,

7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
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other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect. -

8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

9. In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. '

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

15, The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet owtside the main factory gate within premises

17. It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18, The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19, In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

20, Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it,

22, The storage area should be fenced properly and Sign/Notice Board indicating i;'2Dangeri; % and
i;¥aHazardousi; 'z shall be displayed at appropriate position both in Hindi and English.

23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

24, In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

RAM KLUMAR SINGH £ -
Chief Environmental Officer, Circle-6
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REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

Ref No.312763%6/Gorakhpur/2025 Date: 09/04/2025

1- Name & Address of Industry: ANKUR UDYOG LIMITED STEEL DIVISION, AL-2, Sector 23, GIDA Industrial Area,
Sahjanwa, Gorakhpur, GORAKHPUR,273209

2- Sample Collected By: Ayodhya Prasad ,SA, Vivek Sania, JRF

3- Date of Monitoring: 08/04/2025
A~ Source of Sampling: Stack

5- Stack attached to: Boiler

6- Stack Height: 80 Meter from Ground Level

7- Total No. of Builer: 01 CFBC

8- Capacity of Boiler; 55 TPH

9- Fuel used: Coal & Dolachar

10- Quantity of Fuel used: 250 TPD

11- Flue Gas Velocity: 11.72 nvs

12- Alr Pollution Control Device: ESP

13- Other remarks (if any): N/A

14- Further details of sample location and Test methods followed are appened overleaf:

Sr Parameter Unit Result Standards
no. |
1 Particulate Matter (mp/Nm3) | 111.14 150 |

Note: The results in the Test Report relate only to the items tested: The Report shall not be reproduced-except m Full, without the
written permission of laboratory,

Analysed by-
[Avodhya Prasad SA]

Ao D SREE Deoku PR
Varma ?uwmwmsm T3 ma r g:::.i
Ram Milan Verma (SA) 20250811

Gupta 1E:28:37 0530
Regional Officer

1ol Page 2
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REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD

(')
T Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur
Ref No.31276435/Gorakhpur/2025 Date: 09/04/2025

- Name & Address of Industry: ANKUR UDYOG LIMITED STEEL DIVISION, AL-2, Sector 23, GIDA Industrial Area,
Sahjanwa, Gurakhpur 273209 allotted by the Gorakhpur Industrial Development Authority (GIDA), GORAKHPLUR, 273209
2- Sample Collected By: Ayodhya Prasad .SA, Vivek Samia, JRF

3- Date of Monitoring: 08/04.2025

4- Source of Sampling: Stack

5- Stack attached to: Boiler

6- Stack Helght: 120 Meter from Ground Level

7- Total No. of Boiler: 1 WHREB

8- Capacity of Boiler: 69 TPH

9- Fuel used: Cosl

10- Quantity of Fuel used: 300 TPD

11- Flue Gas Velocity: 12,12 m/s

12- Air Pollution Control Device: ESP

13- Other remarks (if any): N/A

14- Further details of sample location and Test méthods followed are appened overleaf:

Sr Parameter l Unit Result | Standards
no. .
1 Particulate Matter (mg/Nm3) 116.05 | 150

Note: The results in the Test Repurt relate only to the items tested, The Bepoot shall not be reproduced-except in Full, without the
written permission of laboratory,

Analysed by-
|Avodhya Prasad SA|

ﬁ"ém ﬁ ]gi":ld luan‘anl.lmm Deo ku Digitally sipned

Diate: 30350405 b Deakurnar
Verma, (R mar o

Ram Milan Verma (SA) s s

Gupta ezt
egional Officer

Tof Page 2
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= REGIONAL GORAKHPUR
% UTTAR PRADESH POLLUTION CONTROL BOARD
*w Jharkhandi Mahadev, Avas Vikas Colony, Kuda Ghat, Dooria Road, Gorakhpur

Ref No.31276477/Gorakhpur2025 Date: (19/04/2025

1- Name & Address of Industry: ANKUR UDYOG LIMITED STEEL DIVISION, AL-2, Sector 23, GIDA Indusirial Are
Sahjanwa, Gorakhpur 273209 allotted by the Gorakhpur Industrial Dévelopment Authority (GIDA),GORAKHPUR.273209
2- Sample Collected By: Ayodhya Prasad ,SA, Vivek Sania, JRF,

3- Date of Monitoring: 08042075

4- Source of Sampling: Stack

5- Stack attached to: Induction Furnace with Secondry Section hood

6- Stack Height: 30 meter

7- Tetal No. of Boller: 6 nos crucible

8- Capacity of Boiler: 6 nos crucible having capacity 30MT/Batch

9- Fuel used: Electricity

10- Quantity of Fuel used: Elsciricity

11- Flue Gas Velocity: 12.63 m's

12- Air Pollution Control Device: Bag Filter

13- Other remarks {if any): © nos crucible installed, At the time only U3 nos crucible is working and-another 03 nos crucible
stand by.

14- Further details of sample location and Test methods followed are appened overleaf:

| Sr Parameter Unit Result Standards
no.
L1 | Particulate Matter (mg/Nm3) 134.03 150

Note: The results in the Test Report relate only to the items tested. The Repott shall not be reproduced-exceépt in Full, without the
written permission of laboratory,

Analysed by-
|Ayodhya Prasad SA)
: I o] igried
AAHRAfd Sisnagarys Deoku Derstyson
Verma S5zt mar T
Ram Milan Verms :
am n Verma (SA) Gupta fgiﬁ‘i‘l’.l,sm
Regional Officer

1 of Fage 2
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REGIONAL GORAKHPUR
UTTAR PRADESH POLLUTION CONTROL BOARD
Jharkhandi Mahadey, Avas Vikas Colony, Kuda Ghat, Doorla Road, Gorakhpur

o) LR S i
_ T R e L
b TS

Ref No.31276448/Gorakhpur/2025 Date: 09/04/2025

1- Name & Address of Industry: ANKUR UDYOG LIMITED STEEL DIVISION, AL-2, Sector 23, GIDA Industrial Area,
Sahjanwa, Gorakhpur 273209 allotted by the Gorakhpur Industrial Development Authority (GIDA)GORAKHPUR, 273209
2- Sample Collected By: Ayodhya Prasad ,SA, Vivek Sania, JRF

3- Date of Monitoring: 08/04/2025
4= Source of Sampling: Stack

5- Stack attached to: Induction Furnace with Primary Section hood

6- Stack Height: 30 Meter

7- Total Ne. of Boiler: 6 nos crucible

8- Capacity of Boiler: 6 nos crucible having capacity 30MT/Batch

9- Fuel used: Elzciricity

10- Quantity of Fuel used: Electricity

11- Flue Gas Velocity: 13.46 m/s

12- Air Pollution Conirol Device: Bag Filier

13- Other remarks (if any): & nos crucible installed, At the time only 03 nos crucible working and another 03 nos crucible 15 stand
by.

14- Further details of sample location and Test methods followed are appened overleaf:

Sr Parameter Unit Result Standards
no.
1 | Particulate Matter (mg/Nm3l) 13533 | 150

Note: The results in the Test Report relate only to the items tested. The Report shall not be reproduced-except in Full, without the
written permission of laboratory.

Analysed by-
[Avodhya Prasad SA|

RaF MR S e Deoku prae
Verma vy mar e
Ram Milan Verma (SA .

B3 Gupta Tg-l_‘;;vusatr

Regional Officer

TofPage 2
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Regional Office
U.P.Pollution Control Board
Mahadev Jharkhandi, Avas Vikas Colony
Kunraghat, Gorakhpur.

AMBIENT AIR QUALITY MONITORING REPORT

([

Name and address of the Industry : M/S Ankur Udyog Ltd, AL-2, Sector-23,
GIDA, Sahajanwa, Gorakhpur
Product of the industry with installed capacity M.S. Billets-300300 MT/Year, Sponge Iron-

212500 MT/Year, M.S. Re Bars & structural
Steel-291300 MT/year

Sample collected by : Sri Ayodhya Prasad, S.A, Vivek Saini, JR.F.

Date of monitoring : 08/04/2025

Location of sampling point : Approx 3.0 meter above from the ground
level on the roof of weight bridge building.

OBSERVATIONS:

Weather condition . Clear

Wind direction : West —* East

Average relative humidity (%) v 0

Average ambient temperature ("C) < 39

Time of sampling started (hr.) : 14.00

Time of sampling completed (hr.) s 18.00

Total sampling time (minutes) : 232 (8 Minutes Power Failure)

Average sampling rate for PMs (m® /min) © 115

Average sampling rate for Gas (LPM) : 1.00

Total volume of air sampled : 266.8

RESULTS:

Concentration of pollutants in pg/m?® : Observed Values Standard

Particulate Matter (P-M. 1) : 197.56 100

Remarks :- At the time of Ambient Air Quality Monitoring industry was found.in opration.

\ qé K
= N7<G° W
W % ’315 (:}W @Mw;—g—
A

(Vivek Kumar Saini) (Ayodhya. Prasad) - Verma) (Deo Kumar Gupta)
JRF. SA S.A. Regional Officer
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Reclonal Offige
U.PPallution Control Board
Matedey Jharkhang Avas Vikss Calgsy

Kunraght, Gorakhsyr

EENT AIR QUALITY ONITORING REE

Name and address of the induyetry MIS Ankae Udyog Lig., Plot Mo: AL
Suc-23 Gida Satiajanie. Goraklin)

Product'of the industry wiss Installed capaoiy TMT Sariya

Sample colloctad by Sri Ayodhya Prasag 5 A Vieek Bain|

| IRF. Alok Shamva, Jrie

Date of menitornng. 1 26122024

Losatisn Gf samping point : Main gate Approx a WMeler above of the
Seclrity E}uucﬁﬁg

Weather congitian *  Clear

Wind diraghon P OWER s B

Avarage ambign iemparature () 24

Time of sampling stared ;iaml - 12.3)

Time nhaampd:;’ng Grmpleted (hrs) : 1630

Tﬂial:_s_amalfn'g' tme (minutes: 248 (@ Winutes Pawer Fallirey

Awéragn-samﬁng fate for SPA (e fmin) S i

Tolal mlﬂm-nf alt samplad S 2475

RESULTS

Concenitration of Pollutants in ugima

(1} Particulate M Pl © 2830 ymima
i - \ 4 1{. i M[‘h‘ 4”:11"‘:_-:1]-
u "I :‘ E - .Il = . S KUIMHH :5'?.'.:',“ =
Vg%%f*‘ L SUmay) S
R L egienal Olficar
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Wates Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

627122, 10:27 AM

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEw /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO012510
VALID FROM 20/06/2022 TO 19/06/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

Registration No.: 202204000384

Name of the Ownar NIKHIL JALAN

Designation AUTHORISED SIGNATORY Company Name
g Lasiteg
Company Address AL-2, Seclor 23, GiDa Industrial Arag, Sahjanwa, G Authorization Latter
w1 Ui WI®TR U
Address of the Applicant Nakaha Mo, 2, Mear Fetlilizar Factory, Bhagwarpur Application Form Serial
No.
Date of Submission 15082020 Specimen Signature
Location Particulars
District Gorakhpur Block
Plot No./Khasra No. AL-2, Becter 23, Gina Municipality/Corporation

Ward No.MHolding Ng,

Particular of the Proposed Well and Pumping Device

Date of 01/05/2022
Canstmntiurusmking of

the Wel]

Type of Wall Tube Well{Borirg

Depth of the Wel (I
metar)

Purpose of wll Industrial

Assembly Size(For Tube
Weln)

Strainer Position (For Tube Well)

Type of Pump Used Submersibla

H.P. of the Pump

Operational Deavice Electric Mator

Rate of Withdrawal
{m*hr.)

Date of Energization (In Case of Electric Pump) 01/052022

Ankir Udyog
Limited (Stea|

Divigion)

Downloar

GRKPMZENINDGIE

SAHLIANAA,
Na

LAND DETAILS
ENCLOSED

200.00

L2000

100,00



BI2TI22, 10:27 AM 2 3 6

"Maximum Allowable Rate 100.00 Maximum Allowable [ 2.00
of Withdrawal (m?hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 70000.00

This No-Objectlon certificate-authorizes the gwnar applicant (user) to sink a well in the location specified at 81, (2) for antraction of ground water
at'a rate not exceeding that as shown at 81, {34}, for Running Hours per day as shown at S, (3K, and for maximum allowable annyal exlraction of
ground wateras shown at S {3k} and ig valid subject to the observance of ihe conditions stated overjo.

GENERAL CONDITIONS:

* Incase of any change of ownership of the proposed well, fresh authorization has to be obtained.

* Mo change of location, Sesign, rate of withdrawsl and pumping device in respect of the proposed wel| as indicated at 51 (2} and (3) of this
certificate shall be made withaut pricr permission of the Competent Authority. Any deviation in this regard shall lead to cancallation of this
aulhorization

= Forthe purposs of measuring and recording the quantity of ground water exiracted, every said ysar shall affix digital water fiow migtars
\conforming to BIS/ 1S standards) having telemelry syatem In the abstraction structure, which record rata and quantum of extraction, at outlet
of pumping devices and it shall he prasumed that the:quantity recorded by the meter has baen exlracted by the said user. untif the conlrary is
Proved. The rate of extraction of ground water from the well as shown In item 3(k) shall fiot excead to the recorded rate from water meters

= The concemad Authority reserves the nght to stop extraction of ground water fram the well dye to quality hazards or any other reasons, if the

registration

Inc
during verification at any subseguent stage | this registration is liable for cancellation,

« Construction of piezometers and Instaflation of digital water level recorders with telemetry shall ba mandatory for usar. If}eplh and zone tapped

of piezometer should ba commensurata with that of the pumping well, The dala, obtzined from digital water lavel fecorders shall be made
available to this office an monthly basis

« Gui 25 for Installati Pia: tors and thai itarin

Piezometer is a borewal] Hubewell usad only for meas uring the watar laval by lowering the tape! sounder or automatic water fevel measuring

equipment. It is also used 1o take water sample for water quality testing when ever needed. General guidslines for installation of piezometers
are as follows;

¢ The piezameter iz jo be installed/canstruchad al the minimum of 50 m distance from tha Pumping well through which ground water is
being withdrawn. The diameater of the piezometer should be about 4 16 B

& Thea dapth af the plezometer shiould ba same as Is case of the Purmping well from which ground water js being abstracted i, more
than ang Plezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aguifer monioring.

= No. of piezometers to be constructed & Type of water (evel monitoring mechanism shall ba as ber below table;

Manitiring Mechanism
SiNo Quantum of Ground water withdrawal (eumiday) No.of piezometars required :
Manual  DWLR with Talemetry
1 =10 0 0 ]
2 11 - 50 1 1 0
] 50- 500 1 a 1
o' Tha measuring lreqn.i&nc:_n.r should be mcrithly and accuracy of measuremant should be up o cm, the rgpﬂﬂéd heasummanl should

Be given in meter upte two decimal.

= For measurement of water level sounder or automatic water level racorder (AWLRY Digital Automatic water lavel recorder (DWLR)
with telemetry system should ba usa for Bccuracy.

= The measurement of water level in piezomater should be takan, anly aftar tha pumping from the surrounding tube welis has been
stopped for about four 1o £lx hours:

© Allthe deatails regarding coordinates, reduced level (with respect 1o mean leval), depth, z6na 'aped and assembly lowered should be
provided for bringing the piezometer into the Hydregraph Menitoring System far Ground Water Department, Uttar Pradesh, and for jts
validation,

¢ Tha ground water quality has to be monftored twice in'a year during pre-monsaicn (MaylJune) ang Post-monsaon
{Dctoba;mavember} periods. Quality may be got analyzed fram NABL approved lah. Besides, one sample (1t capacity bottle) to the
eoncerned Dirgctor, Ground Water Departmeant, Uttar Pradesh, for chemical analysis,
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a A Permanant display board should be installed at piezometer/Tuba wells sita for Providing the location, piezometer tuba well number,
depth and zona tapped of plazamataritube wall for standarg referencing ang identification,

e Anyother site specific requirement regarding safety and access for measurement may be taken cara of

* Any other condition(s) that may be imposad by the concerned Authority.

= Ancase, any of he particulars | information furnished by the applicant in his application for issuance of this Permit is found to be incorec
during verification at any subsequent stage, this permil is liable for cariceliation,

-

* SPECIFIC CONDITIONS-

* (A} For Industrial Usear: No Objaction Cartificate for ground water extraclion by industries shall ba granted subject to the fallowing specific
conditiong:

* 1} No Objaction Certificate shall be granted only in such Cases where local government water SUpply agencies are not able to supply the
desired quantity of watar

« i All industries shall be required to sdapt latest watar efficient lechnalogies so as to reduce dependence on ground water resources:

= i) All industries abstracting ground watar in excess of 100 m¥id shall be required to undartake annyal water audit through Confederation of
Indian Industries (Cll) Federation Indian Chamber of Commerca and Industry (FICCIY National Productivity Council (NPC) cartified auditors
and submit audit reparts within three months of completion of the same to Ground Water Department Uttar Pradesh. Al such industries shall
be required to reduca thair Bround waler use by at least 209 over the next five years through appropriate means.

= W) Construction of obsarvation wall(s) {pjeznm&ter}:S} within the premises and installation of appropriate water leval monitoring mechanism as
menticned in General Condition no.1{ shall be mandatory for ing ustries drawing/ proposing to draw mare than 10 m3 fday of ground water
and. Mariitaring of water level shall be done by the project proponent. The piezometar (observation well} shall be constructad st & minirmum
distance of 50 m from |He bore welliproduction wel], Depth and aquiter zone lapped in the piezometer shajl be the same as that of the

* it In case of infrastructure projects that require dewatering, propanent shall be required te carry out regular monitoring of dewataring
discharge rate {using a digital water flow meter) and submit the data ofiline to Ground Water Department, UP as applicable, Manitaring

records and results shauld be relainad by the propanent for wo years, for inspection or reparting as required by District Ground Water
Management Council.

« i} Installation of Sewage Trealtmen! Plants {STP) shall be mandatory for new Projects, where ground waler requirement is maore than 20 m?
fday. The waler from 5TP shall be utilized for toilet flushing, car washing, gardening ate

Date ;25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC023303
VALID FROM 20/06/2022 TO 19/06/2027
{UI510(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000385

Hame of the Owner MIKHIL JaLaN

Designation AUTHORISED SIGNATORY Company Name Ankur Udyog

g U ST AT Limited {Steel

Division)

Company Address AL-Z, Beclor 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter Download

O T Er wrierTY U

Address of the Applicant Makaha No. 2, Near Fertilizer Faclory, Bhagwanpur Application Form Serfal  GRKPD42ZNINOGT
No.

Date of Submission 16042022 Specimen Signature

Location Particulars

District Gorakhpur Bleck SAHJANWA,

Plot NoJ/Khasra No. AlL-Z, Sector 23, GIDA Industrial Area Municipality/Corporation | No

Ward No.J/Holding No. LAND DETAILS

ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of 01052022

Construction/Sinking of

the Well

Type af Well Tube Wall/Boring Depth of the Well (In 200.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Electric Motor Rate of Withdrawal 100.00
{m¥hr.)

Dato of Energization {In Case of Electric Pump) 0052022
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Maximum Allowable Rate 10000 Maximum Allowable 4.00

_of Withdrawal (mhr.):

Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: _ 140000.00

This Ne-Objection certificate authorizes the owner applicant (user) to sink & wall In the location specifiad at 51, {2} for extraction of ground water

at

a rate not excesding that as shown at 5| {3)). for Running Hours per day as shown at 5. {3k). and for maximum allowable annual extraction af |
ground waler as shown at S, (3k) and iz valig sublect to the ohsernvance of the conditions stateg overleaf,

GENERAL CON DITIONS:

Ne change of focation. design, rate of withdrawatl and pumping device in respect of the proposed well as indicated at 5L (2) and (3) of this
certificate shall be made without prior permission af the Competent Authority, Any deviation in this regard shall lead 1o cancellation of this
authorization

For the purpose of measuring and recording the quantity of ground water extracted, evary said user shall affix digital water flow meters
{conforming fo BIS/ |8 standards) having telemetry system in the abstraction structure, which record rate and quantum of axtractlon, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user. unti| the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from waler meters

The concemed Aulherity reserves the fight 1o slop extraction of ground water from the wall dua to Quality hazards or any other reasons; if the
situation so demands

In case of any change of awnership of the existing well. fresh registration has to be oblained,

Mo change of location, design, rafe of wilhdrawal and pumping device In respecl of the existing well as indicated at 5|, (2} and {3) of this
cerlificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

In case, any of the Farticidars |information fumishied by the applicant in his application for issuance of this registration Is found o be incorract
during verification at any subsequent stage |, this registration is llable for cancellation,

The Certificate of Authorization/ NGC shall ba valid for 4 peniod of five years from the date of issue. The applicant shall have to apply for

available o this office on monthly basis
G i 1 i P d ir iterin

Piezometar 5.5 borewell fiubewell ysed anly far measuring the waler level by lowering the tape/ sounder or automatie water lavg| measuring

equipment. It is also used (g take watar sample for water quality tesling when ever needad, General guidelines for installation of piazometers
are as follows:

e The piezometer is io be installed/constructed at the minimum of 50 m dislance from the pumping well through which ground waletja
being withdrawn. The' diameter of the piezomeler should be about 4* o &"

& The depth of the plezometer should be same as is tase-of the pumping well from which ground waler is being abstracted. K, more
than ane piezemeters ars nstalled the serondg Plezomater shauld menitar the shallow ground waler regime. |t will facilitate shallow as
well a¢ deeper ground water aguifer manitoring,

o Mo of piezometers to be constructed & Type of water level manitoring meshanism shall be as per below table:

S.Np Quantum of Groung water withdrawal {cumiday) No.of piemmiem'requimd Menkiring Machanism
Manual  DWLR with Telematry
1 =10 2] ] 0
2 11-50 1 1 i}
3 50-500 1 1] 1
4 =500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm the répmad measure
be given in meter upto two decimal,

e For measurement of waler level sounder or aulomatic watar feval recorder (AWLR) Digital
with telemetry system should be usad for accuracy,

= The measuremant of water leval in piezomeater should be taken, anl
stopped for about foup to six hours,

° Allthe details regarding coordinates, reduciad leval {with respect to mean level), depith, zona taped and assembly lowered should be

Provided for bringing the Fiezometer inta tha Hydrograph Monitaring System for Ground Water Department, Uttar Pradesh, and for its
validalion.

o The ground water Aquality has 1o be maniiorag twice in a year duning pra-mgnsoan (May/June) and post-mansaon
(Gctobgrmrfmambaf;l perieds. Quality may be got analyzed from NABL dpproved lab, Besides, ans sample (1t capacity bntﬂe} to the

ment should
Automatic water level recorder (DWLR)

v after the pumping from the surrounding tube walls hag been
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@ A Pemanant display board should be installed &t piszometer/Tube walls site for providing the location, piszometer! tube well number,
depth and zone tapped of piezometeriube wall for standard referencing and Iidentification.
* T o Anyothersile specific requirement regarding safely and access for measurement may be taken care of,
+ Any other condition(s) that may be imposed by the concermed Authorty.
= Inease, any of the particulars | infermation furnished by the applicant in his application for issuance of this permitisdound to be incormrect
fAuring verification atany subsequent stage, this permit is liable for cancaliation,

= SPECIFIC CONDITIONS:

* (A) For Industrial User: o Objection Certificate for ground water axtraction by industriss shall be granted subject 1o the following specific
conditions:

* i) No Objection Certificate shall be granted enly in such tases whare jooal government water supply agencies are not able to supply the
desired guantity of water.

= I} All industries shall be required to adopt latest watar efficient lechnologies so as to reduce depandence on ground waler resources.

= Hii) Al industries abstracling ground water in excess of 100 m¥d shall be required to undertake annual water audit through Confederation of
Indiai Industries (CH) Federation Indian Chamber of Commarce and Industry (FICCIY Mational Produetivity Cauncil (NPC) certified auditors
and submit audit reports within thras manths of completion of the same to Ground Watsr Depariment Ulrar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means,

= iv) Canstruction of cbservation wellis) (plezometer)(s) within the premises and installation of appropriate water lavet monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing ta draw more than 10 m? fday of ground water
and. Menitering of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at & minimium
distance of 50 m from the bore well’praduction well, Dapth and Bquifer zone tapped in the piezometar shall be the same as that of tha
Pumping welll wells. Monthly water level data shall be submitted online to the Ground Waler Dapartment, P,

*« v} The proponent shall ba required 1o adapt roof top rain water harvesting/ recharge in the project premises. Industriss which are likely to
paliute ground water {chemical, pharmaceutical, dyes; pigments, paints, lextiles, tannery, pesticidas! insecticides, fertilizers, slaughter house,
explosives atc:j shall store the harvested rain water in surfaca storage fanks for use in the Industry,

= vi} Injection of treated/ untreated waste water inlo aquifer system is slrictly prohibited.

* i} Industries which are fikely 1o cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chamical/ Petrochemical, Coal

wagheries, other hazardous units etc. (4s per CPCB list) need to undertake necessary well head protection measures 16 ensure prevention of
ground water poflution,

* (B) Infrastructural User: Tha No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
= 1} case of infrastructure projects that require dewatering, proponent shall be Tequired to carry oul regular manitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data oniine to Ground Water Depariment, UP as applicable. Monitoring

* W} Installation of Sewage Treatment Planis (STP) shail be mandatory for new projects, where ground water requirement is mare than 20 m?3
fday. The water from STP shall be utilized for toilet flushing, car washing, gardening et

Date :25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 201 9.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO020671
VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

Registration No.: 202204000386

Name of the Owner MNIKHIL JALAN

Designation AUTHORISED SIGNATORY Company Name Ankur Udyog

L\ HUHT H1 AT Limited (Steel

Division)

Company Addross AL-2, Bector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter Download

SUH BT Tar Wit g3

Address of the Applicant Nakaha No. 2, Near Fertilizar Factory, Bhagwanpur Application Form Serial GREPO4Z2NINGG20
No.

Date of Submission 15/04/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra Na, AL-Z, Sector 23, GI0A Industrial Area Munlcipfalitymurpnrauun No

Ward Nu.fHuEding No. LAND DETAILS

ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of O1fo5i2022

consu‘uctiunrsmking of

the Well

Type of Well Tube WellBaring Depth of the Well {in 200.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Pasition (For Tube Well)

Type of Pump Used Submersible H.F. of the Pump 20.00

Operational Device Eleatric Malor Rate of Withdrawal 100.00

{m¥*hr.)

Date of Energization {In Case of Electric Fump) 01/05/2022
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Maximum Allowahle Rate  100.00 Maximum Allowable

4.00
of Withdrawal (m?hr.):

Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 140000.00

This No-Objection certificate authorizes the ewnarapplicant (user) to sink a well in the location specified at S1. (2} for extraction of ground water
at a rate not exceeding that as shown at 31, {3p. for Running Hours per day a5 shown at SI. (3k), and far maximum allowable annual exiraction of
ground water as shown at Si. (3k) and is valid subject to the observance of the conditions stated overdeaf.

GENERAL CONDITIONS:

* Incase of any changa of ownership of the proposed wall, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2} and (3} of this
certificate shall be made without prior permission of the Competent Authority, Any deviation in this regard shall lead te cancellation of this
authorizalion

» For the purposa of measuring and recording the quantity of ground watar extracted, every said ser shall affix digital water fiow maters
iconforming to BIS/ IS standards) having telsmetry system in the abstraction sbructure, which record rate and quantum-of extraction, at outiat
of pumping devices and it shall be presumed that the quantity recorded by the meter has bean extracted by the said user. until the contrary s
proved, The rate of extraction of ground water from the well as shown in item 3{k) shall not exceed to the recorded rate from water meters

« The concemed Authority reserves the right o stop extraction of ground water from the well dua to quality hazards or any other reasons, if the
siluation so demands

= Incass ol any change of ownarship of the existing well, fresh registration has to be chiained.

+ WNe change of location, desian, rate of withdrawal and Pumping device in respect of the existing well as indicated at 5i, (2} and (3) of this

certificate shall be made withaut prior permission of the Competent Authority, Any deviation in this regard shall lead to canceflation of this
registration

+  The Certificate of Authorization/ NOG shall be valid for a period of five years from the date of issue. The applicant shail have o apply for
renawal through = fresh application, at lagst ninety days priar lo expiry of ils validity,
Construction of plezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped

of piszomater shauld ba tommensurate with that of the punriping well. The data, obtained from digital water level recarders shall be rmade
available to this office on mornthly basis

+« Guidelines Installation of Piezo an ir Manitoring

Piezometer is a horewsl| fubewell used only for measuring the water kevel by lowering the tape/ sounder ar automatic water fevel rmeasuring

equipment. It is also used to take water sample for water quality testing when ever needed, General guidelines for Installation of pirometers
are as follaws:

e The piezomater is to be installed/constructed at the minimuiny of 50 m distance from the Pumping well through which ground water |s
being withdrawn, The diametar of the piezometer should be abaut 4" o B",

o The depth of the plezometer should be same as is case of the pumping well from which greund waler Is being abstracted. If, mere
than one piezometers are instaliag the second piezometer should manitor the shallow ground water regime. It will facilitate shallow as
well-as deeper ground water aguiter monitoring;

s Mo of piezometers to b constructed & Type of water lavel monitoring mechanism shall be ag per below table:

S:MNo Quarntum of Ground water withdrawal (cumiday) Mo.of piezomaters required Monking Veckadiein
Marial | DWLR with Telematry
1 <10 0 | 0 0
2 11-50 1 1 0
3 S0- 500 1 0 1
4 =500 2 0 Z

be giveriin mater uplo tio decimal,

= For measurement of watar level sounder or automatic water level racorder (AWL R) Digital Automatic water level recordar ( DWLR)
with talemetry system should be used for accuracy.

¢ The measuren'rarrt_of water level in piezomeater should be laken, only after the pumping fram the surrounding tube wells has baen
stopped for aboul four to six hours,

e Allthe details regarding coordinates, reduced leval (with raspect 1o mean level), depth, zona laped and assembly lowarad should be
provided for bringing the plezametar into the Hydrograph Manitoring System for Ground Water Departrment, LUittar Pradesh, and for itg
validation.

o The ground watar qualily has to be monitared twice in a year during pre-morisson iMay/dune) and post-monsoon

(October/November) periads. Quality may be got analyzed from NABL approved lab. Besides. ona sample (1 |t apacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh. for chemical analysis,
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@ Any other site specific fequirament regarding safety and access for measurement may be taken care of,
« Any other condition(s) thal may be imposad by the concerned Autharity

« Incase, any of the particulars | information fumished by the applicant in his application for issuance of this permit Is found {0 be incomeact
during verification at any subsequent stage, this permit is liable for cancellation,

+ SPECIFIC CONDITIONS:

+ (A For Industrial User: Ne Objection Certificate for ground water extraction by industries shall be granted subject 1o tha fallowing specifi
conditions:;

« Iy No Dbjectinn Certificate shall be gramted only in such cases where local government watersupply agencies are not ahle to-supply the
desired quantity of water,

s i) All industries shall ba required to adop! latest water efficient lechnologies so as to reduce dependence on ground water resources,

= i) Al indusiries abstracting ground water in-excess of 100 m¥d shall be required to undertake annual walar audit through Confederation of
Indian Industries (CII/ Federation tndian Chamber of Commerca and Industry (FICCI) National Frndunlivll}r Council (NPC) cartified auditors
and submit audil reports within three manths of completion of the same ta Ground Water Depariment Ubtar Pradesh. All such mdustries shall
be raquired o reduce thelr ground waler use by at least 20% over the next five years through appropriate maans.

= |v} Construction of observation well(s) (plezometerl(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned In General Condition n0.10 shall be mandatory for industries drawing/ proposing to draw mare than 10 m* /day of ground water
and. Monitoring of water level shall b dore by the project proponent. The plezomster (ebservalion well) shall ba constructed at a minirmum
distance of 50 m from the bare welllpraduction well, Dapth and aquifer zone tapped in the piezametar shall be the sama as that of llie
pumping welll walls, Monthly water level data shall be submitted anline lo'the Ground Walter E!H‘pﬂl'tmGnt. LP.

= v} The proponent shall be required to adopt roof top rain water harvasting/ recharge in the project premises. Industriss which are likely 1o
poliute ground water (chemical, pharmaceutical, dyes, plgments, paints, lextiles, tannery, pesticidas/ Insecticides, fartilizars, slaughter house,
explosives etc.) shall store the harvasted rain water in surface storage tanks for use in the industry.

= wil) Industries which arg likaly o cause ground water pollution €.9. Tanning, Slaughter Houses, Dye, Chamicaly Pelrochemical, Coal

washeries, other hazardous unifs 8lc. (as per CPCB list) need (g undertake nemés.ary well head protection measures to ensure prevention of
ground water pailution.

* (B) Infrastructural User: The No Objection Certificate far ground water abstraction will ba granted subject to the following specific conditions:
* 0} Incase of infrastricture projects that require dewatering, propenant shall be required 1o carry out regular manitoring ufdmua:ering
discharge rate (using a digital water flow meter} and submit the dala enline to Ground Water Department, UP as applicable. Monitoring

records and results should be relained by the praponent fiar twio years, for inspection or reporting as requirad by District Ground Water
Managemeaht Coyngll.

« i) Instaliation of Sewage Treatment Plants {STP) shall be manda tory for new projects, whara ground water requirement is marg than 20 m?
fday. The water from STR ehall be utilized for toilet fiushing, car washing, gardening eto

Date ;25/06/2022

Place, Gorakhpur

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

- AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC023129
VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000387

Mame of the Owner NIKHIL JALAMN

Designation AUTHORISED SIGNATORY Company Name Ankur Udyog

ot Ecik ok ) Limited (Steel

Divisian)

Company Address AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter Download

&t T wiitesR o

Address of the Applicant  Nakaha No. 2, Near Fadilizar Factory, Bhagwanpur Application Form Serial  GRKPO422MINOD21
No.

Date of Submission 15/04/2022 Specimen Signature

Location Particulars

District Gorakhpur Block SAHJANWA

Plot No./Khasra Mo, AL-2, Seclor 23, GIDA Indusirial Area Municipality/Corperation Mo

Ward No./Holding No. LAND DETAILS

ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of /052022

Construction/Sinking of

the Well

Type of Well Tube WelkBoring Depth of the Well (In 200.00
meter)

Purpose of well Induistnzal Assembly Size{For Tube
Waeil)

Strainer Position {For Tube Wall)

Type of Pump Used Submersible H.P. of the Pump 20,00

Oparational Device Eleciric Motaor Rate of Withdrawal 100.00
(m?fhr.}

Date of Energization {In Case of Electric Pump) 01/0562022
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Maximum Allowable Rate  100.00 Maximum Allowable 4.00
of Withdrawal {m*hr.): Running Hours Per Day:
Ma. aum Allowable Annual Extraction of Ground Water: 140000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at 81 {2) for extraction of ground water
al a rate not exceeding that as shown st 81, {3i), for Running Hours per day as shown at 51 (3k), and for maximum allowable annual extraction of

greund waler as shown at 51, {3k} and i= valid subject to the sbservance of the conditions stated overleaf,

GENERAL CONDITIONS:

In case of any change of cwnership of the proposed well, fresh authorization has to be obtained.

Mo change of location, design, rale of withdrawal and pumping device in respect of the prepased well a5 indicated at SL (2} and (3} of this
certificate shall be made without prior permission of the Competent Autharity. Any devistion in this regard shall lead to cangellation of this
authorization

For the purpose of measuring and recording the quantity of ground water extracted, avery said user shall affix digital water flow matars
{eonferming to BIS/ IS standards) having telematry system in the absiraction struciure, which recard rate and quantum of extraction, at outlet
of purmping devices and it shall be presumed that the quantity recorded by the meter has been extractad by the said user, until the contrary is
proved, The rate of extraction of ground water from the well as shown in itern 3(k) shall not exceed to the recorded rata from water meters
The concemed Authority reserves the right to stop extraction of grotnd water from the well due lo quality hazards or any other reasons, if the
situation so demands

In case of any changs of ownership of the existing well, frash registration has to be ohiained,

Na change of location, design, rate of withdrawal and Pumping device in respect of the existing well as indicated at Si. {2) and (3) of thiz
certificate shall be made without prior permission of the Competant Authority, Any deviation in this regard shall laad to cancellation of this
regisiration

In case, any of the particulars | information furnished by the applicant in His application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Cartificate of Authorization/ NOG shall be valid fora period of five years from the dale of issue. The applicant shall have to apply for
renewal thraugh a fresh application, at least ninety days prior to expiry of its validity,

Canstruction of piezometers and instaliation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped

of plezometer should be-commensurate with that of tha pumping well. Tha data. cbtained from digital water level recordars shall ba made
available to this-office on monthly basis

idel for Installation of Pia rs and the on

Piezometer is a borewell flubswe)l used anly for measuring the watear lavel by lowering the tape! sounder or automatic watsr level maasuring

equipment. |tis also used to take water sample for water quality lesting when ever needed. General guidelines for installation of piezometers
are as follows:

& The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well thraugh which ground water iz
being withdrawn. The diameler of the piszometer should be about 4" 15 B

© The depih of tha piszometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installad the second plezometer should monitor the shallow ground waler regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

e Mo, of piszormetars to be constructad & Type of water levial monitering mechanism shall be as per below table:

Menitiring Mechanism

S Na Quantum of Ground water withdrawal (cum/day) No.of plezometers required
Manual  DWLR with Telematry
1 < 10 1] | 0 0
2 11 -50 1 1 0
3 50- 500 1 0 1
4 > 600 2 0 2

= The measuring frequency should be monthly and accuracy of measurement should be up o . the reported measurement should
be given in meter upto two decimal,

= For measurement of water level sounder of automatic water level recarder {AWLR) Digital Autamatic water level recorder (DWLR)
with telametry system should be used for dccuracy,

o The measurament of water level in pigzomater should be taken, only after the pumping from the surrouniding tube wells has baen
stopped for about four to six hours,

o All the-details regarding coordinates, reduced level (wilh respect to mean level), depth, zorie taped and assembly lowered should be
provided for bringing the piezometer inta e Hydragraph Monitoring System for Ground Water Departrent, Uttar Pradesh, and for its
validation.

= The ground water quality has o be monitored twice in a year during pre-mensobin (May/June) and post-monsaon

{QctoberNovember) pariods. Ciuality may ba got analyzed from NABL approved lab. Basides, one sample (1 It capasity bottle) ta the
concerned Director, Ground Waler Department, Uttar Pradesh, for chemical analysis.
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o A Permanent display board should be instafied at plezometerTube wells site for praviding the focation, piszometer/ tube well number,

. ¢ Anyother site specific requiremant regarding safety and access for measurement may be takén care of
“+  yother condition(s) that miay be imposed by the concemed Authosity.
+ Incase, any of the particulars | Informaton furnished by the-applicant in his application for issuance of this permitis found to be incorrect
during verification at any subsequent slage, this Permit is liable for cancellation,

+ SPECIFIC CONDITIONS:

+ A} For Industrial User: No Objection Cartificate for ground water extraction by industrias shall be granteg Subject to the following specific
canditions:

+ i) No Objection Garlificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water,

+ 1) All industries shall be required o adopt latest water sfficient technologies 50 as to reduce dependence on ground water rEsouUrces.

« i) All industries absiracting ground water in excess of 100 m3id shall be required to undenake annual waler audit through Confederation of
Indian Indusines (CHY Federation Indian Chamber of Commerce and Industry (FICCIY Nationai Productivity Councl (NPC) cerfified audilors

and. Manitoning of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the hore well/production well, Depth and aguifer zone tapped In'the piszometer shall be the same as that of the
pumping well/ wells. Monthly water lavel data shall be submilted oniine ta the Ground Watar Depariment, UP,

= v} The proponent shall be required 1o aclopt roof top rain water harvesting/ recharge in the project premises. Indusiries which are likaly to
pollute ground water {chamical, pharmaceutical, dyes, pigments, paints, lextiies, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc ) shall store the harvestad rain water |n surfaca sterage tanks for use in the industry;

= i} Infection of trested! untreated waste water into aquifer system Is strictly prohibited,

« Vi) Industries which are likely to cause ground water pollution &.g, Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal

washertes. ather hazardous unifs eic. {as per CPCE list) need 1o undertake necessary well head protection measures to ensure prevention of
ground water poliution,

* (B} Infrastructural User: Tha No Chbjection Certificate for ground water abstraction will be granted subject to the follawing specific conditions:
* Iin case of infrastructure projects that require dewatering, proponent shall be required o carry out regular monitaring of dewatering
discharge rate (lising a digital water flow mater) and submit the data online 1o Ground Water Department, UP as applicable. Monitaring

recorss and resulls should be retainad by the proponent for two years, for inspection ar reporting as required by District Ground Water
Management Council,

« W} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects: whare ground waler requirement is mare than 20 m?
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening et

Date :25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Depaitment)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033699
VALID FROM 20/06/2022 TO 19/06/2027
{UIS10{1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202205000788

MNamie of the Owner NIKHIL JALAN

Designation Authorised Signatory Company Name Ankur Udyog

g &Rt &7 A Limited (Steel

Division)

Company Addrass AL-Z, Sector 23, GIDA Industria] Area Authorization Letter Download

St 1 g ity o

Address of the Applicant MNakaha Mo, 2 Near Fertilizer Factory, Bhagwanpur Application Form Serial GRKPOS2ZMINGOZS
No.

Date of Submiszion 24/o5/2022 Specimen Signature

Location Particulars

District Gorakhpur Bleck SAHJANWA,

Plot No./Khasra No. AL-2, Sestor 23, GIDA Industrial Ares Municipality/Corporation  No

Ward Na./Holding No. LAND DETAILS

ENCLOSED

Particular of the Proposed Well and Pumping Device

Date of M/0eizo22

Construction/Sinking of

the Well

Type of Well Tube Well{Baring Depth of the Well (in 200.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tuba Well)

Type of Pump Used Submersible H.P. of the Pump 20.00

Operational Device Elgetric Motar Rate of Withdrawal 100.00

{m3hr.)

Date of Energization (In Case of Electric Pump) 15/068/2022
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Maximum Allowable Rate 100.00 Maximum Allowable 4.00
of Withdrawal (m®hr,): Running Hours Per Day:
Ma. aum Allowsble Annual Extraction of Ground Water: 14000000

This No-Objection certificate authorizes the owner applicant {user) to sink a well in the location specified at ). {2} for extraction of ground waler
al a rate not exceading that as shawn at 81, (3)), for Running Hours per day as shown at S {3k}, and for maximum sllowable annual Bxtraction of
ground water as shown at 5. (3k)y-and is valid subject o the obssrvance of the conditions stated overleaf,

GENERAL CONDITIONS:

+ Incase of any change of ownership of the proposed well, frash authorization has to bie obilainad.
+ Mo changs of location, design; rate of withdrawal and pumping device in respect of the proposed well as indicated al SL {2y and (3) of this

certificate shall be made withaut Frior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

iconfarming te BIS/ 1S standards) having telemetry system in the abrstraction structurs, which record rate-and Quantum of axiraction, at outiat
of pumping davicas and it shall be presumed that the quantity recorded by the meter has bean extractad by the said usar until the contrary s
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters:

= The concemed Authority reservas tha right to stop extraction of ground water from the well dus to Quality hazards or any other reasons; if the
Situalion so demands

= Incaseof any change of ownership of the existing well, frash registration has to be oblainad.

+ Mo change of location, design, rate of withdrawal and pPumping devica in respect of the existing well s indicated al 51, (2) and (3} of thiz
cerificate shall be made without prior permission of tha Competent Autharity. Any deviation in thie regard shall lead to cancellation of thiz
fogistration

= Incase, any of the particilars | infarmation furnished by the applicant in his Application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation,

« The Certificale of Authorization! NOC shall be valid for a Periad of five years from the dale of lssue. Tha applicant shall have to apply for
renewal through a fresh application, at laast ninety days prior to expiry of its validity,

+ Construction of piszometers ang installation of digital water level recarders with telemetry shall be mandatory for user. Depth and zane lapped

of piezometsr should ba commensurate with thal of tha pumping wall, The dats, obtainad from digital water lave| recorders shall ba mada
available to this office an manthly basis

»  Guidali Install i & and their Monitering

Piszometer iz g baréwell /iubewell used only far Measiring the water lavel by lowering the lape/ sounder orautoma

equipment. It is also used to take water sample for water quality testing whan ever needed. General guidelines for i
are-as follows:

tic water Jeve| measuring
nstaliation of piezometers
¢ The piezometer is to be instalied/constructed at the minimum of 50 m distance from tha PUmpin

& The depth of the prezormetar should be Same as is case of fhe Pumping well from which ground watar |s being abstracted: If, more
than ona pigzometers grg Installed the secand piezomeater should

S.No Quantum of Ground water withdrawal {cumiday) No.of Piezometers requirad Maniliing Mecharism
Manual = DWLR with Telamatry
1 =10 0 ] F]
2 11-80 1 1 o
3 S0-500 1 4] 1
4 =500 2 0 2

s The measuring frequiency should he mmthjy and acouracy of measuremeant sh
be given in metar uple two dacimal,

= For measuremeani of water level sounder orauloma
with telemetry system should be usad for acouracy.

e The messuremant of water level in Fiezometer should he takan,
stopped for about four 1o 8l howrs:

ould be up ta cm ﬁe-mpur{ed measurement ;Hﬂuld
tic water lavel recorder (AWLR) Digital Automatic water Jeval recorder (DWLR)

only afler the PUmping from the surrounding tube wells has been

e The ground watar Quality has to be maonitored twice in a year during pre-monsoon (May/dune) and Post-monsoor
{Elmnher.fNo-mrnbar} Periods. Quality may be 9ot analyzed from MABL approved lab, Besides_ ona sample {1 It capacity bottle) to thi
tconcerned Dirsctor, Ground Water Departmant, Utiar Fradesh, for chamical analysis.
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= APsrmanent display board should be installad at plszometenTube wells site for providing the location, piszometer! tube well numbar,
depth and zone tapped of piezometeriube well for standard referencing and identification,
~. © Any other site specific requirement regarding safety and access for measurement may be taken care of
*  fother candition(s) that may be imposed by the concernad Avithority,
« Incase, any of the particulars | informaticn furnished by the applicant in his application for issuance of this permit is found to be incomect
during verification at any subsequent stage; this parmit is liable for cancellation,

+ SPECIFIC CONDITIONS:

(&) For Industrial User: Ng Objection Certificate for ground watar BXliraction by Industriss shall ba granted subject to the following specific
contitions:;

= i} No Objection Certificats shall be granted only in such cases whera loeal sovernment water SUpply anencies are not able lo supply the
desired quantity of water,

= i) Al industries shall he required to adopt latest watar efficient lechnologies so as to reduce dependence an ground water resources.

« i} All industries absiracting ground water in excess of 100 md shall be required to undentake annuaj waler audit through Confederaiion of
Indian Industries (CIV Federation Indian Chamber of Commerce and Industry (FICCI) Mational Productivity Councij (NPC) cedified auditors
and-submit sudit reports within three manths of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be requirad o reduce thair graund water use by at least 20% over the next five years through appropriate means,

+ v} Construction of observation wallis) (Plezometerits) within the premizes and installation of appropriate water laye monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industrias drawing/ Propasing to draw more than 10 m fday of ground water
‘and. Monitdring of water level shall be done by the project Rropanent. The piezometer (observation well) shall be constructed at a mifimLm

dislance of 50 m from tha bore wellipraduction well. Depth and equiferzone lapped in Iha_ piszometer shall be the same as thal of the.
bumping well' wells. Maonthiy water level data shafl be submitted onling ta the Ground Water Department, UP,

+ v)The ﬁropumant shall be required 1o adopt roof top rain watar harvesting/ recharge in the project Premises. Industries which ara Hkely to
pollute ground water {chemical, pharmaceutical, dyes, Pigments, paints, faxtiles tannery, pesticldes/ insecticides, fartilizars, slaughter housa,
explosives elc.) shall store the harvested rain watar in surface storage tanks for use In the industry:

* Vi) Industries which are likely to cause ground water pollutiona.g. Tanning! Slaughter Houses, Dye; Chemicall Petrochemical, Coaj
washeries, other hazardous units efp {ds per CPCB list) need fo undertake necassary well head protection measures o ensure prevention of

* i}In case of infrastructure projects that require dewatering, proponent shall be required to carry aut regular monitoring of dewatering
discharge rate {using a digital water flow meter} and submit the data online to Ground Water Department, UP as applicabla. Moritoring

records and results should be relained by the proponent for o years, for inspection or reparting as required by District Ground Water
Management Caunei],

« i} Installation of Sewage Trealment Plants (STP) shall ba mandatory for new Projects, where graund waler requirement is mare than 20 m?
fday. The water from STP shall be utilized for toilst ﬂushir_ﬁg‘ car washing, gardening ete

Date :25/08/2022

F'Jarre:Gmakhpur

This certificate is electronically generated and does not require digital signature
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE
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ETRC/PMO9/TEST-REP/FT/42
TEST REPORT

AMBIENT AIR QUALITY MONITORING REPORT
Test Report Ref No.: ETRC/EPA/{3585/2024 | Date of Report: 16.09.2024
- Name/Address/Type of Industry | Ankur Udyog Limited
{Steel Division)
! | Plot No. AL-2, Sector-23, GIDA Industrial Area
Village: Sahbazganj & Domharmafi
' Tehsil: Sahjanwa
 District: Gorakhpur (Uttar Pradesh)

|
Wonitored by

e p (D ) | ETRC, Lucknow e
Location of Sampling points — Village: Sehbosganf |
| Sr. | GENERAL OBSERVATIONS | DETAILS-PM,, | DETAILS-PM;

Ma) | Weatherconditons S — S s 1
MR 1Y -~ W __| West o East i
L{c) | Average humidity (%) |54 Ul | e
-{d)  Average ambient temperature (°C) R Y 29 2ot el
.{e) | Time of Sampling Started (Hours) ——— 09:51 am (10/09/2024) | 09:51 am (10/08/2024) |
(f)_{ Time of Sampling completed (Hours) | 09:29 am (11/09/2024) | 09:20 am (11/09/2024) |
Ligl_J[J'*?t_a_U.i._rneEi.ﬁ_a_rnﬂirta_immuit:erl [ 2dhour (1405 minutes) | 24 hour {1405 minutes) |
2 [ Average sampling rate for PM (m minute) (1150 NA =
|3 | Average sampling rate for gas (LPM) e N .
' 4 TOTAL VOLUME OF AIR SAMPLED - - -
L] o PMmY |+ 1615980 s 23418 |
L @by |« e ) e o
ST RESULT
e T A3 I T 'ﬁania'&i‘"l" Standard as per |
| No. | Particulars Protocol Unit | Result | testing flimit = NAAQS: dated
e I T ISR | Bl b | ofdetection |  18/11/2009 |
1 | Particulate matters size | 155182 (Part-23): 2006 paim® | 723 | 5.0-1200 IFurEdhnur:H}D,

| lessthan 10 ym (PMy) | Reaffirmed: 2022 =

' Particulate matters size ) : T oal et ——
| # | less than 2.5 ym (PM,) 'S 5182 (Part-24) 2| ugim® | 45.69 i_i.n -500 | For 24 hour 0 |
3 | Sulphur Dioxide (S0,) | 1S:5182 UL A | [ 1588 | 60-1060 | rerzsnosress

e 3 IS: 5182 (Parl-06): 2006 | 3 ,
Dol Mroaen N0 | ™ Restimecsizz | v | 1630 | 60-750 | roraanawso |

seneain END OF REPORT.......,
ETRE warrants that all analytical work i conducted piafessionally In sccordance with ad applcable: standard laberatany practices and that Bs daia teflects our bess
attempt 10 generale sccurate fesults for e sample, mentianad in the reoor B3 above
*  Tharead ralate oaly to the dlems hestad.
* ETRC dm;hgummmnnv iabiliry for ey eigims or damages ralated io the qualty of parameter enalyzed i the resilts andio: the perdommance of the &aiprmant
constituling ]
Al disputes subject i Lucknow jurisdiction,

2585 242
Y | Authorized Signatory
(Sandeep Kr Verma) 1 {Ritu Garg)
Lab-incharge - am

Mobile : +91 9897674227, 9936669576 | PAN No: AHWPG8397H | GSTIN No: O9AHWPGS397H1ZD
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE
mtm:mmmmmm-mmm

Emall : ETROLTH@YAHOO.IN, Web.: www.atrcindia.com

(IS0 9001:2015, 1S0 45001:2018 (OH&S) 1SO 14001:2015)
mmwmmummwmmmummmlm

ETRC/PMO9/TEST-REP/FT/42
TEST REPORT
AMBIENT AIR QUALITY MONITORING REPORT
Test Report Ref No.: ETRC/EPA/13586/2024 | Date of Report: 18.09.2024

' Name/Address/Type of Industry Ankur Udyog Limited
| (Steel Division) '
| Plot No. AL-2, Sector-23, GIDA Industrial Area
i | Village: Sahbazganj & Domharmafi
| Tehsil: Sahjanwa _
k : ___ District: Gorakhpur (Uttar Pradesh) .}
Monitored by | ETRC,Lucknow _ - et
 Location of Sampling points | At Village: Domhar |
Sr.No. [GENERAL OBSERVATIONS | DETALS-PM,, | DETAILS-PM,, !
L 1a | Weather conditions i L R [ e
(b} T__Wlnd direction == Westto East | Westto East |
(c) | Average humidity (%) g — | 53 :
(d) | Average ambient temperature (°C) _ | 30 e 0 __j
(e} | Time of Sampling Started (Hours) . 09:40 am (11/09/2024) 09:40 am (11/09/2024) |
|

(f) . Time of Sampling completed (Hours} | 09:29 am (12/08/2024) 09:26 am (12/00/2024}

-2 Tolal lime of sampiing (Minutes) 24 hour (1402 minutes) | 24 hour (1402 minutes) B
3 Average Alr sampling rate (m/minute) | 1.145 W NA .

4 | TOTAL VOLUME OF AIR SAMPLED | ;

! v PM(mY '+ 1604.832 le 23352 |
L | = GAS (iiter) e » 7008 1 I &

TEST RESULT

; o — s ] == | __[ Range of I’Standardasper |

No' Particulars Protocol | Unit | Resuit | testing flimit NAAQS; dated |

Lo SRS il 4 3 of detection | 18/11/2009 |
Particulate matters ; i [ ( |

1 |sizelessthan 10pm | 'S gﬁﬁﬁ’nﬂ:ﬁ%ﬁm pgm® | 776 | 50-1200 | For 24 hour =100

(PM;0) e o (A s

| Paticulate matters | - i ,
2 |slzelessthan2.5pum | IS:5182 (Part24): 2019 | pgim® | 4625 |  2.0-500 | For 24 hour =60 |

b ;_ﬂaﬂ — J. TSE1HE____.{]2_2_QD e e _i_ == ——e e 2

| 3 ' Sulphur Dioxide (SO;) | = mﬁﬂ’; 23-22 1JI bgim® | 13.46 | 5.0-1050 | For24 hour =80 |

', | Oxides of Nitrogen | 15: 5162 (Part-06): 2006 | s | oo | | ' —an

L.‘_LL'EaL_ MR IRl g pﬂ’m_ | ETE J._E.ﬂ-?ﬁﬂ | an?_dhuu:—aﬂ |
......... END OF REPORT......

. ETRC wamants that sl analytical wark |s condusiad professionally in accondancs with all spplicable standard iaberatory Bractices and ths this data reflacls our

Thee razult relate oty 1o the iterns tested,

- ETRC doss nol éssume any llablliy far any claims or damages. related 1o the cuality of paramettr anaiyeed in he resylts andior the pedormance of the
eqliprment constibuting bo the results,

" All dfisputes subject i Lucknow jurisdiction,

. This repart i 'nol to be reproduced wholly or in part and cannet be used 3% evidencs ki the cownl of lavw kid should nol be ussd in any sovertiging media without
our spacial pernission in writing.

*  Complin register 1§ dvallable in dur laboratony.

P s o
ﬁ’ ;055
Auth gnatory _ Authorized Signatory
(Sandeep Kr Verma) : (Ritu Garg)
Lab-Incharge QM

Mobile : +91 9897674227, 9936669576 | PAN No.: AHWPG8397H | GSTIN No: 09AHWPG8397HIZD
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE
Office & Laboratory : 2/261, Vishwas Khand, Gomt Nagar, Lucknow - 226 010 (U.R)

Emall : ETRCLTH@YAHOO.IN, Web.: www.etrcindia.com

(IS 9001:2015, 1SO 45001:2018 (OHAS) ISO 14001:2015)

An approved laboratory from Ministry of Environment, Forest and Climate change, Govt. of India under EPA 1986

ETRC/PMOS/TEST-REPIFT/42

TEST REPORT
AMBIENT AIR QUALITY MONITORING REPORT

| Test Report Ref No.: ETRC/EPA/13587/2024 Date of Report: 18.09.2024

' Name/AddressiType of Industry Ankur Udyog Limited
 (Steel Division) |

Plot No. AL-2, Sector-23, GIDA Industrial Area

 Village: Sahbazganj & Domharmafi

: Tehsil: Sahjanwa

' _— | District: Gorakhpur (Uttar Pradesh)

| Monitored by ~ ETRC, Lucknow

Location of Sampling points At Village: Johnia
Sr.No. | GENERAL OBSERVATIONS | DETAILS-PMyy [ DETALS-PMz; |
L 1a) | Weather conditions. Clear | Clear - 1
(b} | Wind direction | West to East | WesttoEast =
|__{e) | Average humidity (%) _ = . SR | 5 |
(d) Avara.gﬂ ambient temperature (°C) Pl —-————_ e
{e} _ Time of Sampling Started (Hours) | 00:55 am (11/00/2024) | 09:55 am (11/00/2024] |
__{fi__ | Time of Sampling completed (Hours} | 09:42 am (12/09/2024) 09:42 am (12/09/2024)
2 | Total time of sampling {Mlnutes} _ 24 hour (1406 minutes) | 24 hour (1408 minutes) |
3 Average Air sampling rate (mJminute) ‘I 155 - S | i
4  TOTAL VOLUME OF AIR SAMPLED
« PM(m®) = 1623600 |e 23425 |
s GAE (liter) ; i |» 7029 1S !

TEST RESULT
& | ' = S e | | Rangeof | Standard as per |
No. Particulars Protocol Unit | Result | testing /limit | NAAQS; dated

| =P (= == | of dtection | 18/11/2009 _
1 5&?':‘#.21’?3’:.“ IS S182(ParL29): 2008 | waim® | 748 | 50-1200 | For 24 hour =100 |
B e TR
2 |FFI;.E :u than 2.5pum | IS: 5182 (Part-24): zmg. pgim® | 4867 | 20-500 | For 24 hour =60 I
e | oo e (e
NOg 3§ iieavespeg [ W | W G010 Beskbmei |

.« END OF REPORT...

. ETRC warrants that a8 anaiytical work Is conducied wonllly In accordanca with all mlhh standard laboralony praclices and that this data reflects our
best altermpl to genorate sccurale resulls for the sample, mensoned in the report as above.

+  The resull relate only to he Rents leslad.

*  ETRC does nof assume any fabisty for any claims or damages releise 1o tha quakly of pammaler analyzed in e resuls andior the performance of tha
equipmant congtituting to the resuis.

. Al dapuies subject bo Lucknow jurisdiction,

. This repont is not 10 be reproduced whally or in part and cénnot be used a5 avadence in the court of Iaw Bnd should not be veed In 8oy agverising redia wahoul
our spectsl parmission in witing.

+  Compiain reglister svadable in our labaratary

;8. 072
\EL Authorized Signat
{Sandeep Kr Verma) {Eitu G;fgr; i
Lab-Incharge : am

Maobile : +919897674227, 9936669576 | PAN No: AHWPGB397H | GSTIN No: O9AHWPGB3%7HIZD
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE
Office & Laboratory @ 2/261, mmmmum-mm (U.R)

Email : ETROLTH@YAHOO.IN, Wab.: www,etrcindia.com

(150 5001:2015, IS0 45001:2018 (OHES) 150 14001:2015)

An approved laboratory from Ministry of Environment, Forest and Ciimate change, Govt. of India under EPA 1986

ETRC/PMOS/TEST-REP/FT/43
TEST REPORT
STACK EMISSION MONITORING AND ANALYSIS REPORT
Stack No. 01
| Test Report Ref No.: ETRC/EPA/13588/2024 | Date of Report: 18.06.2024 —
Name/Address/Type of Industry Ankur Udyog Limited '
(Steel Division)

| Plot No. AL-2, Sector-23, GIDA Industrial Area |
 Village: Sahbazganj & Domharmafi '
| Tehsil: Sahjanwa

istrict: Gorakhpur (Uttar Pradesh) '

Monitored by

e [ T A s ——
__Sr.No. | GENERAL INFORMATION  DETAILS S T A e =
Al Cmedimonlienng [fogednm 00— ——
_\b) | Stack material ___ RCC/ Concrete e 0 o)
(e} | Height of stack from ground level > P e ——=—= === el [T
. {d) | Source to which stack attached | DRI Kiin + WHRB Boiler — e,
(e} | Noof boiler attached with capacity | 01 No. x 69 TPH WHRE _ " P
. {fi__| Type and quantity of fuel used . Coal =oge st s L
{ i) Darhailg_gdigPCS inst_ailed . e e e e oLl ] )
2. |PARAMETERS | VALUES e
(@) Ambient temperature °C) | 320 . : =
(b} | Stackgaslemperature (°C) | 138.0 el e
‘ (c) | Stack gas veloclty (m/sec) | 1192 : e
___{d) | Flow rata (LPM) = — 1 = e =
| ie}  Sampling ime (minutes) LB o Lok e
L0 [Volumeofairsampled (iters) [ 1071 SIS ; =l

TEST RESULT
[SF [—F; s L BT eoer Result | Range of Testing/ | Standard (as
L s B | Limit of Detection | per CPCB) _
| 1 _'_ Paricuiate Matter | mg/Nm* | B ;Lﬁrﬁf ;”}%119935 4620 | 20-1000 | 150 |

Tha rasult relaie only i the iems tesisd,
EmmmmmwmiwurlnymlmmwriuhdInmmrdmrnt:mdInmmaurr.unwnrmapeﬂmmmuflre
aquipment constiutng o the resulls.

* Al difpules subfect o Lucknow jursdiction.

. hl:rmamuhmmmumm-ndmnmnmu'umnuhlhuwmnﬂummnmb-mmanymmm
withaul aur spe ul pevrmiasion in writihg,

»  Complain s avadable in our Isboraiony.

2,040

Auth gnatory [ Authorized Signatory
{Sandeep Kr Verma) i (Ritu Garg)
Lab-Incharge am

Mobile : +91 9897674227, 9936669576 | PAN No: AHWPGS397H | GSTIN No.: 09AHWPG8397HIZD
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE
maum:m,mmmmum-mmﬂm

Email : ETRCLTH@YAHOO.IN, Web.; www.etrrindiz.com

(IS0 9001:2015, ISO 45001:2018 (OHAS) ISO 14001:2015)

An approved laboratory from Ministry of Environment, Forest and Climate change, Govt. of India under EPA 1986

ETRC/PMOS/TEST-REPIFT/43

TEST REPORT
STACK EMISSION MONITORING AND ANALYSIS REPORT

Stack No. 02
 Test Report Ref No.: ETRC/EPA/13580/2024 | Date of Report: 18,09.2024 i
Name/Address/Type of Industry | Ankur Udyog Limited
' (Steel Division)
Plot No. AL-2, Sector-23, GIDA Industrial Area
Village: Sahbazganj & Domharmafi
Tehsil: Sahjanwa
. District: Gorakhpur (Uttar Pradesh)
Monitored by T ETRC, Lucknow t . 2
Sr. No. | GENERAL INFORMATION DETAILS = B
__1.(a) | Date of monitoring _ - . 10.09.2024 NEFva—L
(b) | Stack material | RCC/ Concrete f=ii
|le) Height of stack from ground level 80 mts =
{d) | Source to which stack attached | CFBC Boiler e SCREL |

(fi | Type and quantity of fuel used Coal + Dolachar + Rice Husk

_{e) | Noof boler atiached with capacty ’ 01No.55Thr

{g) | Details of APCS installed O =71 i, = ]
| 2 IPARANSIERE, VALUES == e =
| __(a)  Ambient temperature (°C) AR L i i = =
(b}  Stack gas temperature (°C) 30 000 e e =
| ()| Stack gas velocity {m/sec) _ 11.88 =2, B =S |

(d) | Flowrate (LPM) 7 ST o T

(e} | Sampling time (minutes) T s M= LC

{f) | Volume of air sampled (liters) | 1054 ST e s

TEST RESULT
Al e A G Range of Testing/ | Standard (as |
uéa-..i _TEORN L WeR ] Pl R Bk - percPCB)
. 3 | x| IS5 112558 (Part-1): 1885 )
1. Pamwiat?Maﬂar mgiNm | Reaffirmed: 2019 44,23 _2.0 1000 : 50

i END OF REPORT........

«  ETRC warranis thal all anahyties) werk I8 condicied professionally in accardance with sll appiicable stendard laboratory prachices and that this dala
mmmmlnﬂ»mmmuhmd&fﬂhumph.mrﬂmdmhmmnm

= Theresult reluis only 1 the items imsted )

= Hﬂﬁmmmwiﬂxﬁ_ﬂyhaﬁr ciedms or damsges retated 1o (he guakty of paramelar smalyzed In the: results andfer the perfarmsance of the
equipmand consBluling 1o the resaits, y

. Mﬂupﬂumﬁdmw&mim

*  Thissepon is not ko be reproduced whaolly o In part and Cannot bl used a5 evidence in the court of law and should not be wsed in any adverising madia
wwithoar owr Perrmigsian in writing.

+  Complain regisied is available in our laboratony.

b a8z 0079
Autiforized S gnatory Authorized Signatory
{Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge am

Mobile : +91 9897674227, 9936669576 | PAN No: AHWPGB397H | GSTIN No.: 09AHWPGB397HIZD
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NVIRONME AND TECHNICAL RESEARCH CENTRE
E NTAL m&mﬁm:wl.mmmmuﬁmfasm{u&}
Emall ; ETRCLTH@YAHDO.IN, Web,: www.etrcindia.com

(150 9001:2015, IS0 45001:2018 (OHAS) ISO 14001:2015)

mmmmmdmm Forest and Climate change, Govt. of India under EPA 1996

ETRC/IPMOSITEST-REP/FT/43
TEST REPORT
STACK EMISSION MONITORING AND ANALYSIS REPORT
Stack No. 03
L@ME&E&@?@E@@@@E{ Date of Report: 18.08.2024 SR o T
 Name/Address/Type of Industry ' Ankur Udyog Limited
. ' (Steel Division) |

Plot No. AL-2, Sector-23, GIDA Industrial Area |
| ' Village: Sahbazganj & Domharmafi

| Tehsil: Sahjanwa |
| | District: Gorakhpur (Uttar Pradesh)
[ Monforad by~ ———— — |ETRC Lucknow = —————1
[_s:-_up-_mﬁuﬁa.Lﬂf@ﬂmtmﬁ ____ | DETAILS A
—{8) | Dateofmenitoring 31090054 e 1
| (b) | Stack material L T

— & Height of stack from ground level | 30mis s e
| 19) | Sourcetowhiohstacs sitseres Induction Furnace Gruicible

L 2 of boller attached with capadly | oa T roce Crulcible — =
18] No of boiler attached with capacity _| .03 Nos., 30 T/Batch/Heat . :

f) | Type and quantity of fuel used = Electric

3l DelalsolAPCSinsialed | Bap Fiters B
|2 TPARAMETERS Sges =y
| (@) Ambient temperature (°C) ——l. e ]
(b) | Stack gas temperature (:¢] ey
| €] | Stack gas velocity (misas) — e
_!E}._FEEW!@.H-_P&*L e — i e —
(el | Sampling time (minutes) = e :
—{0___ Volume of air sampied (ites] | 1025 B = e SR
TEST RESULT
T e e e T, '“ﬁa—ma—fmﬁ@rfmﬁm
[ No. | _P"L'E'“i‘{__r_ﬂ‘.“_ R st LS | Limit o Detection | per CPe)
R s | 1S: 11255 (Part-1): 1085 =1 i
L e | | s | 488 | o il e

ETAC wamants that afl analyiical work 5 conducied professionally in accordance with all spplcable standand Bboralory pracioes and that this dala
reflecis our best bopﬁrsarm.mmuhhrlﬂeum,mnmwhm"pnrlum. :
The: rasult reiate anly bo the hsms Iesind,

*  ETRC does not sssume any Hability for any claim or damages mmwmemuwdmmmlmm the rasults anglor the perormanée of the
EUipTEn] consUtng to the resils,.
. Al disputas subjees i Lucknow Jursdiction

*  This mport i not to be rwm-dmrwmmmdmmrmﬂmnm Irv the coun of iaw and |hmiumbcumdnanynmmg madia
walhaof our | in )

PermEssion in writing
. Complain 'riﬁwmllhlulnml.-bnm.

_.-"II { :--F
— 2 T .5._3&)“‘_'3
MM mm Signatory

(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge am

Mobile : +91 9897674227, 9936669576 | PAN No.: AHWPGB397H | GSTIN No.: 09AHWPGS397HI1ZD
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE
mtw:m,mmmmum-mm{um

Emall : ETROTH@YAHOOLIN, ! www.etrdndia.com

(IS0 9001:2015, IS0 45001:2018 {?ﬁ'ﬁmﬂim

An approved laboratory from Ministry of Emvironment, Forest and Climate change, Govt. of India under EPA 1986

ETRC/PMOS/TEST-REP/FT/44

TEST REPORT

AMBIENT NOISE MONITORING AND ANALYSIS REPORT

 Tost Report Ref No.: ETRC/EPA/{3501/2024 | Date of Report: 18.00.2024 |
|

' Name/Address/Type of Industry | Ankur Udyog Limited
' {Steel Division) |

| Plot No. AL-2, Sector-23, GIDA Industrial Area
| Village: Sahbazganj & Domharmafi |
' Tehsil: Sahjanwa

__ District: Gorakhpur (Uttar Pradesh)

iRy === —— (EIRcLukngy.: |
 Sr. No. | GENERAL INFORMATION = | DETALS === a1
(@) | Date of monitoring =Fa | 11/09/2024 (06:00 AM) to 12/08/2024 (06:00 AM) |
(b} | Sampie Description S T e o T ===l
e) | Sampling Location — iRV _‘
_Ad} | Environmental Condition FARI -~ e E T R ———ad
(e) | Monitoring Protecol | 15:9989: 1981, Reaffirmed: 2020 =
TEST RESULT
f=r— " AmbientNoise Level ) Sl S o
| s | : ' Results , Results
I N . Parameter |  Unit | Day Time Night Time |
il iy i (08:00 AM - 10:00 PM) . (10:00 PM - 06:00 AM)
W fale o | dB(A) 61.23 | 48.74 |
[ INuisn@!sndauﬂa&sw@@&d;ad_iﬂEmh&ﬁ@_n&dﬂ; =
i - ___ Limits in dB{A] Lea
T | S s I Nighi T
T Indusirial Area = .- B S T
E—B _ 1 CommercaiAres | 5 | s ———]
_E Residential Area | - il .- 1
B | SilenceZone SN RS S S =i

.......... END OF REPORT........

mmm'ﬂmm'A'E'RIHmmclDl'ofuu_bmllrlnWmllllpﬂuﬂuiumardhmmmmmﬂmmn reflects
our best ailempl lo generate accurale resulls for the sarnple, mentioned in the repst as shove.

" Tha result ralats snty io tha Ilems (Saied,

. EFF{C.dnuumntwmnnylhﬁdyﬁnrnnyddmn&nqﬁfmndhmlmmdmmbﬂmmummmanﬂm1hpurhmnmaofﬂm
equipment constiuling 1o the resulis:

* Al disputes subjec 1o Lutknow jurisdicion

" Tmmmlum:mbgmmumbrmmmmnutbemdnmldumhlhemuﬂufhwwmnntmuuﬂmm\rmrﬂmnnum:

withaut our SeTnisEion in writing
*  Compain Yvaliatie i our laboratony
-E‘."-{’lﬂ- ’
P - — Qp&"‘ "HM-H
Authorizel Signatory ; Authorized Signatory
(Sandeep Kr Verma) (Ritu Garg)

Lab-Incharge am

Mobile : +91 9897674227, 9936669576 | PAN No: AHWPG8397H | GSTIN No: 09AHWPGB397HIZD
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Regional Office

€l

U.P.Pollution Control Board
Mahadev Jharkhandi Avas Vikas Colony
Kunraghat, Gorakhpur.

AMBIENT AIR QUALITY MONITORING REPORT

Name and address of the Industry

Product of the industry with installed capacity

Sample collected by

Date of monitoring

Location of sampling point

OBSERVATIONS:

Weather condition

Wind direction

Average ambient temperature (°c)
Time of sampling started (hrs)
Time of sampling completed (hrs)

Total sampling time (minutes)

Average sampling rate for SPM (m3 /min)

Total volume of air sampled

RESULTS

Concentration of pollutants in pg/m3
(i) Particulate Matter (PM1o)

M/S Ankur Udyog Ltd., Plot No. AL—2,MM

Sec - 23, Gida Sahajanwa, Gorakhpur
TMT Sariya

Sri Ayodhya Prasad,S.A, Vivek Saini,
JRF, Alok Sharma, JRF

26.12.2024

Main gate Approx 3 Meter above of the
Security Building

Clear

West ——» East

24

12.30

16.30

238 (2 Minutes Power Failure)
1.25

297.5

293.10 pg/m3

Digitally signed

AJ E ET by AJEET KUMAR
KUMAR  suwan
Date: 2024.12.27

SUMAN 152513 0530
Regional Officer
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ANKUR UDYOG LIMITED (STEEL DIVISION) -~
CIN: UZ8N3UPIS96PLCIZ0Z27 | GSTIN: OSAACCABT4IR2Z2 | PAN: AACCABTSIR
AL-2, Sector-23, GIDA, Sahjanwa, Gorakhpur, 273209, U.P.
Email - admini@ankurudyog.com | Tel - 6290 122 122
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Annexure -1 (Road Construction)
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Annexure -2 (Water Sprinklers)
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Annexure -3 (Covered Shed Cnnstructiun__}
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Annexure -4 (East Side Boundary Wall Height Extension)
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Anexue -5 (East Side Green Belt Development)
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